HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Excreising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* K %

EXTENSION

OF PROVISIONAL ENROLLMENT

NOTIFICATION

S A Datea: /)%
e/

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Zahoor Ahmad Mir

S/O Gh Nabi Mir
R/0 Dar Gani Gund, Lone Mohalla, (Aripal (Tral), Pulwama

vide notification No. 8740 dated 'ZOE!ZQ, for a period of one year has
been extended till 31.03.2022 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enroliment must be

sought! before the date of expiry unless the absolute/final enroliment as

an Advocate is ordered therev before.
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Reglstrq( Adn}
No: BET ///fi’fﬁ/lﬂ pated: 21/3/ %4 I\V(}& A

Copy forwarded to the -

1. Principal District and Sessions Judge, Pulwama.

2. Secretary, Bar Council of india, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4. rasident, District Bar Association, Pulwama.
CPC e-Courts High Court of J&K Jarmnmu for uploading on the official
website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.
7. Mr. Zahoor Ahmad Mir, Advocate

...... for information and necessary action.
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* * %

| EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No:t1/e 7 ’20”?/{'@' Dated: & z/ 0)/ 2e2]

Provisional admission granted under Advocates Act, 1961 in favour of

Ms Yazan Ul Yasra
D/O Abdul Rahim Mir
R/O Farashgund, Soibug, Dahamullah, Budgam

vide notification No. €2 & dated 2./-69-2019 for a period of one year has
been extended till 31.03.2022 subject to the verification of his/her
Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enroliment must be

sought before the date of expiry uniess the absolute/final enroliment as

an Advocate is ordered there before.
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~ \/Jd&:ﬁ\/; I() L(/ ]
{(Mohammad Yasin Beigh)
Registrar (Adm.)

, b
No: 5644 5//@/w Dated: O;V/B/W/ Y 918

Copy forwarded to the: -

1. Principal District and Sessions Judge, Budgam.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4. President, District Bar Association, Budgam.

5 CPC e-Courts High Court of J&K Jammu for uploading on the official
website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.

7. Ms Yazan Ul Yasra, Advocate

...... for information and necessary action.
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-%1GH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

e 595 omes 22

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Ranject Singh
S/0 Rattan Singh
R/O Panjana P/O Bhatyari, Tehsil Dansal, Distt. Jammu

vide notification No. f o) & dated Io--o)w 202 for a period of one year has

been extended till 31.03.2022 subject to the verification of his/her
Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment' as

an Advocate is ordered there before.

-

. SR o]y
(Mohammad YaS| igh)
Registr r(Ad \15

0

No: HE28- "775/'/@1(/) Dated: 526/12/0%’?/

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.

4. President, J&K High Court Bar Association, Jammu.

5 CPC e-Courts High Court of J&K Jammu for uploading on the official
website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also kceplng record of the same.

7. Mr. Ranjeet Singh, Advocate

...... for information and necessary action.
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* k k

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No:é}cé ;/ 24| Dated: "%/ILZ/OQW?/

Provisional admission granted under Advocates Act, 1961 in favour of

Ms Sunashi Jandyal

D/O Jagdish Raj

R/O Seri Bazar, Tehsil Bhaderwah, Distt. Doda

A/P H.N0.396, Bakshi Nagar, Jammu

vide notification No. | 202 dated Jo-o |- 2a2p for a period of one year has
been extended till 31.03.2022 subject to the verification of his/her
Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enrollment as

an Advocate is ordered there before.

N

(Mohammad Yasin B i h)
ReglstrR(Adrﬁ ,
No: 55/o?~/?/029/[ﬁ 92_0,//2’/’2‘,92/ " 5l
7 —7

Dated:
Copy forwarded to the: -

1. Principal District and Sessions Judge, Bhaderwah.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4, President, District Bar Association, Doda.

5 CPC e-Courts High Court of J&K Jammu for uploading on the official
website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.

7. Ms Sunashi Jandyal, Advocate

...... for information and necessary action.
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: gg((g sz Dated: ﬁﬁ//é}/ Led |

Provisional admission granted under Advocates Act, 1961 in favour of

Ms Palvi Bakshi

- D/O Sanjay Kumar Bakshi

R/O Plot No.210, Rehari Colony, Hari Singh Nagar, Jammu

vide notification No.! 0% & dated |p-6l-2e20 for a period of one year has
been extended till 31.03.2022 subject to the verification of his/her
Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licencel/enrollment must be

sought before the date of expiry' unless the absolute/final enroliment as

an Advocate is ordered there before.

s
P TN \1 ‘)/)
(Mohamma’cTYasm Bejgh)
Reglstraq\Adm )
ET-LG 70 ]
No: 55 77 é?’/d(/%/[ﬂ Dated: QV/C}/')ZDZ/
Copy forwarded to the: -
1. Principal District and Sessions Judge, Jammu.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
4. President, J&K, High Court Bar Association, Jammu.
5 CPC e-Courts High Court of J&K Jammu for uploading on the official
website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.
7. Ms Palvi Bakshi, Advocate
...... for information and necessary action.
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Excreising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* k k

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 2> C?’Z”?’M@ Dated: ““7/ @3/) Zelf

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Nelofer Ali
D/O Ali Mohmad Bhat
R/O Imam Khomini Colony near Girls Hr. Secsondary, School, Budgam

vide notification No.__ | 8 dated 09 -0S- 2|9 for a period of one year has
been extended till 31.03.2022 subject to the verification of his/her
Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enroliment as

an Advocate is ordered there before.

Mo

(Mohammad Yasin Bei
Registrar,(Adm. ;K«l!
No: 5085 - 74 /'//(K"(//Z’P Dated: O?V/U/”Z“j/
T 7 T
Copy forwarded to the: -

: \ w*“?:/
7 § ){>f

1. Principal District and Sessions Judge, Budgam
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.

4. President, District Bar Association, Budgam

5 CPC e-Courts High Court of J&K Jammu for uploading on the official
website.

6. Incharge Chief Librarian, High Court Wing Jammu/ Srinagar for
information and also keeping record of the same.

7. Ms. Nelofer Ali, Advocate

...... for information and necessary action.
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % ok

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 2/ gfﬁ”/j@ Dated: 933) & {”2°*2“/

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Shahid Iqbal Teeli

S/0 Ghulam Nabi Teeli

R/O Viddy Payeen, Tehsil Srigufwara, Distt. Anantnag

vide notification No. g? ) dated Do-09-2¢/9 for a period of one year has
been extended till 31.03.2022 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be

sought before the date of expiry' unless the absolute/final enroliment as

an Advocate is ordered there before.

%{\ J f
Paith B e
(Mohammad Yasm Belgh)
Reglstrar (Adm ) é{?
No: YELST[RYJCP poyeq, 28]03] 221 <\’b

Copy forwarded to the: -

1. Principal District and Sessions Judge, Anantnag
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
President, District Bar Association, Anantnag
CPC e-Courts High Court of J&K Jammu for uploading on the official
website.
6. Incharge Chief Librarian, High Court Wing Jammu/ Srinagar for
information and also keeping record of the same.
7. Myr. Shahid Igbal Tecli, Advocate
...... for information and necessary action.
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* %k %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No:28 4 85 Datea: 24): )2

Provisional admission granted under Advocates Act, 1961 in favour of

Mr Abhishek

S/O Sh. Kuldeep Kumar

R/0 H.No0.623/A, Ashok Nagar, Satwari, Jammu

vide notification No._{1 >.¢  dated |o-0\-Y ey for a period of one year has
been extended till 31.03.2022 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal /| extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enroilment as

an Advocate is ordered there before.

N

}\‘ N://*/:,— .
T/ (D
(ﬂhammafYasm \{O\\
Registrar, (Admg
No: 53¢ - /W//W Dated: p?'(/b /

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
President, J&K, High Court Bar Association, Jammu.
CPC e-Courts High Court of J&K Jammu for uploading on the official
website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.
7. Mr Abhishek, Advocate
...... for information and necessary action. -
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Scction 58 of the Advocates Act, 1961)

EXTENSION
F PROVISIONAL ENROLLMENT

S n———————

NOTIFICATION
0137/7) 202 [f)nged: 24.2.202f

7

N

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Chander Bhanu Mahajan

D/O Anil Mahajan

R/0O H.No.39, Sec-3, Channi Himmat, Jammu

vide notification No.//2 / dated [6.1. 2020 o 4 period of one year has
been extended "till 31.03.2022 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enrollment as

an Advocate is ordered there before.

(MohamMad-Yasin Beigh) 4 Y-

_ Registrar (w 5%
. o [ ’Q’ ) Ny ‘
NOISZS% 6?/ 7 LPDated: 242 202 L

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
President, J&K High Bar Association, Jammu
CPC e-Courts High Court of J&K Jammu for uploading on the official
website. )
6. Incharge Chief Librarian, High Court Wing Jammu/ Srinagar for

information and also keeping record of the same.
7. Ms. Chander Bhanu Mahajan, Advocate

...... for information and necessary action.
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* k k

EXTENSION

OF PROVISIONAL ENROLLMENT

NOTIFICATION

No:ZD(ﬂw» }p@ated: LS’} 03 }%L\
0 / T {
Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Umar Farooq Dar

S/0 Farooq Ahmed Dar

R/ORawalpora, Dar Mohalla, Tehsil Chaapora, Distt. Srinagar

vide notification No. @ 59 dated 2.1 -09-2e|Gfor a period of one year has
been extended till 31.03.2022 subject to the verification of his/her

Certificates/LL.B Degrees from the céncerned University and verification of

his/her character and antecedents from the CID.

The renewal /| extension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enroliment as

an Advocate is ordered there before.

w"/”

- }\/T‘Y/
(Mohammad Yasin Beggh

Reglatr&/
No: Y Dé,[)/—[?{)}u, ,)L,P Dated: !?I) 0'3‘} UN 1 -
Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.

4. President, J&K High Court Bar Association, Srinagar.

h. CPC e-Courts High Court of J&K Jammu for uploading on the official
website.

6. incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.

7. Mr. Umar Farooq Dar, Advocate

...... for information and necessary action. b
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* * %

NOTIFICATION

No:g%% wngDated: jE/ ng)( 2072)

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Asmat Riyaz

D/O Riyaz Ahmad Bhat

R/O Malyar Pora, Iqbal Colony, Baramulla

A/P Diyarwani, Batamaloo (Near Hope Medicate) Kashi Mohalla Batmallo
(H.No.1512), Srinagar

vide notification No. 8 99 dated 2211209 for a period of one year has
been extended till 31.03.2022 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enrollment as

an Advocate is ordered there before.

' WN;V [f/\n
— - ﬂ/

(Mohammad Yasin Beig

Registrar (%/)
No: Mi/’?f{]%l)LPDated: '1(??() n&!Ml) A

Copy forwarded to the: -

1. Principal District and Sessions Judge, Baramulla.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
President, District Bar Association, Baramulla.
CPC e-Courts High Court of J&K Jammu for uploading on the official
website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srmagar for
information and also keeping record of the same.
7. Ms. Asmat Riyaz, Advocate
...... for information and necessary action.
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
% %k %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No:KO‘?gwu’}MDated: \é’(}m{)mu
Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Sheikh Tanzeel Illahi

S/O Sheikh Ishrat Hlahi ‘

R/0O Village Gundow, Tehsil Chillipingal, Distt. Doda

vide notification No. 9 4 9 dated 2.0 ~ 11-22(9 for a period of one year has
been extended till 31.03.2022 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enroliment must be

souqght before the date of expiry unless the absolute/final enroliment as

an Advocate is ordered there before.

\ .y

/‘(/\/ o~

7 \

(Mohamm Yasm Bei h)

Reglstrw

No: '40‘7£~6’32% J[/P Dated: | 7)(92 7,07__)
Copy forwardecg to t‘w’e: -

1. Principal District and Sessions Judge, Bhaderwah.
: Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4. President, District Bar Association, Doda.

5 CPC e-Courts High Court of J&K Jammu for uploading on the official
website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.

7. My. Sheikh Tanzeel Hlahi, Advocate

...... for information and necessary action.
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* * %

EXTENSION

OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: %09 g Mu/)fz@ated: 1?()03)%014
Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Viren Magotra

S/0O Rajeev Magotra

R/0 H.No.284-A, Gole Market Gandhi Nagar, Jammu
A/P H.No.212, Sector-2, Channi Himmat, Jammu

vide notification No. 349 dated 18-10-20)9 fora period of one year has
been extended till 31.03.2022 subject to the verification of his/her
Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as

y - ,,,_‘/‘,.,, o
- \L/ |

(Mohammad Yasin Beigh)

, Reglstrarq;t‘d/
No: wzoyvf—m()wl)uﬁ Dated: )?’)103))034

Copy forwarded to the: -

an Advocate is ordered there before.

1. Principal District and Sessions Judge, Jammu.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
President, J&K High Court Bar Association, Jammu.
CPC e-Courts High Court of J&K Jammu for uploading on the official
website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for

information and also keeping record of the same.
7. Mr. Viren Magotra, Advocate

...... for information and necessary action.
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Couuci! under Section 58 of the Advocates Act, 1961)
* % *

NOTIFICATION

No20% ¢] wujgpated: )5’) 03 } 202
(/ / [i /
Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Manzoor Ahmad Lone

S/0 Abdul Jabar Lone

R/O Mohalla Gundi Wussan, Kangan, Ganderbal

vide notification No._F- Y0 __ dated 19-09 -2014 for a period of one year has

been extended till 31.03.2022 subject to the verification of " his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enrollment as

an Advocate is ordered there before.

Registrav%:j
No: %109 )—/‘H)(Zé, )Lf Dated: l?/) D&l"w)—,\

i (

Copy forwarded to the: -

1. Principal District and Sessions Judge, Ganderbal.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4, President, District Bar Association, Ganderbal.

5. CPC e-Courts High Court of J&K Jammu for uploading on the official

website. _
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.
7. Mr. Manzoor Ahmad Lone, Advocate
...... for information and necessary action.
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
% K K

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: >/ e/j'xw//} % Dated: /'&/9 3- o)

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Sanjeev Kumar

5/0 Herjender Kumar

R/O Vill. Alawal Chack, Miran Sahib, Tehsil R.S. Pura, Distt. Jammu

vide notification No. l l H L) dated )5»0?~lo'24> for a period of one yéar has
been extended till 31.03.2022 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as

an Advocate is ordered there before.

~ ’ . /"’

T ;5>">} 7
- 1) }
(Mohammad Yasin Bejgh)

Registrar (Adm.) /
No: e —/5//%7/[# Dated: /(g/'é%/;)éj/ %:vl/ o
‘ \

Copy forwarded to the: -

Principal District and Sessions Judge, Jammu.

Secretary, Bar Council of India, New Delhi.

Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.

President, J&K High Court Bar Association, Jammu.

CPC e-Courts High Court of J&K Jammu for uploading on the official

website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.

7. Mr. Sanjeev Kumar, Advocate

...... for information and necessary action. \ e
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Secticn 58 of the Advocates Act, 1961)
* % k

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIF!ICATION

No: e C‘/jv&’ﬂ? ’//EC\ Dated: (‘3/"3(/77“'3/
Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Stanzin Yangdol
D/O Chhering Samphel
R/O 24 Village Achanathang, P.O/Tehsil Khalri, Bus Stand Distt. Leh

vide notification No. l 6SF  dated [2~0 X -Dppfor a period of one year has
been - extended till 31.03.2022 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enroliment as

an Advocate is ordered there before.

g

) - \\/ 4W/Y

(Mohammad Yasin B igh)

| Regist
No:é//@0 ~/°¥(/ﬂ>/6/ Dated: /'§/6 S/OQ“ZI ’\;7/ *

Copy forwarded to the: -

1. Principal District and Sessions Judge, Leh.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4. President, District Bar Association, Leh.

5. CPC e-Courts High Court of J&K Jammu for uploading on the official
website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.
7. Ms. Stanzin Yangdol, Advocate
...... for information and necessary action. e

,--/\% |
' / 1 l :/j { )} /

Regist&}a:;Ajé%@
(



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* %k %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: oY g)ou lg Dated: )g’} QS’ Y029

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Snober Azad

D/O Nisar Ahmad Azad

R/O Kakasathoo Jamalatta, Tehsil South, Distt. Srinagar
A/P Peer Bagh Milatabad, Srinagar

vide notification No.8 F _ dated {810~ 19 for a period of one year has
been extended till 31.03.2022 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must bhe

sought before the date of expiry unless the absolute/final enrollment as

- -\
(Mohammad Yasin Beigh)
Registrar (Adm.)

an Advocate is ordered there before.

No: HDQ———_(‘?} )LPDated ! ?J{Ol?%M
Copy forwarded to the -

Principal District and Sessions Judge, Srinagar.

Secretary, Bar Council of India, New Delhi.

Manager, Government Press, Jammu for publication in the next lssue of

Government Gazette.

President, J&K High Court Bar Association, Srinagar.

CPC e-Courts High Court of J&K Jammu for uploading on the official

website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.

7. Ms. Snober Azad, Advocate

...... for information and necessary action.

W=

Sl

Ik
Registr




HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* ok *

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No202 %’) quMDated: )S;’D&J Y02
Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Maqsood Ahmad Mir
S/O Mohammad Yousuf Mir
R/O Mir Mohalla, Bundzoo, Pulwama

vide notification No. q 2 dated | F-0b-2s[9 for a period of one year has
been extended till 31.03.2022 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrocllment must be

souqght before the date of expiry unless the absolute/final enroliment as

i

— -
(Mohammad Yasin Beigh)

' Registram(Adm.)A
% ”
NoHoHlff',()) )LP Dated: 1?/03)002—\ ‘

Copy forwarded to the -

an Advocate is ordered there before.

1. Principal District and Sessions Judge, Pulwama.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.

President, District Bar Association, Pulwama.

CPC e-Courts High Court of J&K Jammu for uploading on the. official

website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.

7. Mr. Maqgsood Ahmad Mir, Advocate
e \/
Registrar (Adm 3

oA

...... for information and necessary action.

e — o . —




HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No:Roy oy%wza)u.Dated: 8 }m)wm

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Ishfaq Rashid Dar
S/O Abdul Rashid Dar
R/O Humhama, Billal Mohalla, New Airport Road, Budgam

vide notification No. H;g +  dated | 9-09- 269 for a period of one year has
been extended till 31.03.2022 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be

sought before the date of éxpiu unless the absolute/final enrollmeni as

an Advocate is ordered there before.

et

e 1>
(Mohammad Yasin Bltzh)

Registrar (M ‘
> D

No: Ho&AwMB(}%T/LP Dated: l?jo&) OV

Copy forwarded to the: -

1. Principal District and Sessions Judge, Budgam.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.

4. President, District Bar Association, Budgam.

5 CPC e-Courts High Court of J&K Jammu for uploading on the official
website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.

7. Mr. Ishfaq Rashid Dar, Advocate

...... for information and necessary action. -
\/ = ’)(M

Registrar (Adm.)




HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No:go(?/ﬂw»()u Dated: 1?/ 03) o)
Provisional admission granted under Advocates Act, 1961 in favour of
Myr. Manzoor Ahmad Wani

S5/O Gh Mohi ud Din Wani
R/O Kukroosa, Handwara, Tehsil Villagam, Distt. Kupwara

vide notification No. ¥6 | dated 1€-1o-2619 for a period of one year has
been extended il 31'.03.2022 subject to the verification of his/her
Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enroliment must be

sought before the date of éxpiry unless the absolute/final enroliment as

\\/, \,»/ )

(Mohammad Yasin Be
Registrar (Adm.)

an Advocate is ordered there before.

No: VOW«—ZJ/)M}LP Dated: !’9) 03) M’/

Copy forwarded to the -

1. Principal District and Sessions Judge, Kupwara.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
President, District Bar Association, Kupwara.
CPC e-Courts High Court of J&K Jammu for uploading on the official
website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.
7. Mr. Manzoor Ahmad Wani, Advocate
...... for information and necessary action.

: v
EZgisEné'ﬂ/‘ ,Y
Qﬁm}%“ ©

o




HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961
* * % :

NOTIFICATION

No:go0 ?/,4»0»/94 Dated: (?/ 03/) 202 )
Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Manhor Singh

S/O Chamail Singh

R/O Swari, The. Kotranka Bakori (Budhail), Rajouri
A/P Rathana Morh, R.S. Pura, Jammu

vide notification No. £6 ¢ dated )g,) v -2 | 9 for a period of one year has
been extended till 31.03.2022 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enroliment as

Ww
/) \/ '3'
(Mohammad Yasin Beigh)

Registrar (Adm, 4/&03
No: l»{ou)fl?r)%}w’ Dated: !?)03/)@2.) %"’/ Vet

4 / ( (
Copy forwarded to the: -

an Advocate is ordered there before.

1. Principal District and Sessions Judge, Rajouri.

2. Secretary, Bar Council of India, New Delhi. ,

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4, President, District Bar Association, Rajouri.

5 CPC e-Courts High Court of J&K Jammu for uploading on the official
website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.
7. Mr. Manhor Singh, Advocate

...... for information and necessary action. /
el




HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % % .

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No:29y %)ﬁu [ag Dated: ) 9/)03()201_)

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Naziya Liyaqat

D/O Syed Liyaqat

R/O Chount Wailwar, Syed Mohalla Tehsil Lar, Distt. Ganderbal
A/P Police Housing Colony Qamar Wari, Srinagar

vide notification No._| 6 S | _dated 09~ 0/-202pfor a period of one year has
been extended till 31.03.2022 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licenceienrollment must be

sought before the date of expiry unless the absolute/final enrollment as

_ \ i

(Mohammad Yasin Beigh)
dm.

an Advocate is ordered there before.

_ Registrar
No: Yo tl/lﬁ)/ )24)[,19 Dated: (3/ 03/ 302)
Copy forwarded to the: -

—_—

Principal District and Sessions Judge, Ganderbal.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4. President, District Bar Association, Ganderbal.

5. CPC e-Courts High Court of J&K Jammu for uploading on the official

website. _
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for

information and also keeping record of the same.
7. Ms. Naziya Liyaqat, Advocate

-
Registraéy\:;dm ) \ '5,
Vi
\

...... for information and necessary action.




HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

Nozz%’eajwu/u,Dated: LQ/&&}ML)
Provisional admission granted under Advocates Act, 1961 in favour of

Myr. Naman Suri

S/O Pankaj Suri

R/O 7-C, Shastri Nagar, Jammu

vide notification No._ 830 dated 1€-16-2519 for a period of one year has

been extended till 31.03.2022 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enroliment as

(Mohammad Yasin Bejgh)

Registrar(Adm.)
S EE

No: YooYy fu/)rlé.’luo Dated: l?joz{)wq
Copy forwarded to the: -

an Advocate is ordered there before.

1. Principal District and Sessions Judge, Jammu.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
President, J&K High Court Bar Association, Jammu.
CPC e-Courts High Court of J&K Jammu for uploading on the official
website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for

information and also keeping record of the same.
7. Mr. Naman Suri, Advocate

......for information and necessary action.

G

v 2

-

Registrar (Adm{) Ia//d),
A2




HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Counil under Section 58 of the Advocates Act, 1961)
% % %

EXTENSION
OF PROVISIONAL ENROLLMENT |l

NOTIFICATION

No: ),C%th&& louJ%Dated: Ké’l/og() 20
Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Mir Ishfaq Hussain
S/0 Mir Mohd Akram
R/O Tapper, Waripora, Wani Mohalla, Tehsil Pattan, Distt. Baramulla

vide notification No. %(5 ¢ dated [£-16-4,19 for a period of one year has
been extended till 31.03.2022 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enroliment raust he

sought before the date of expiry unless the absolute/final enrollment as

an Advocate is ordered there before.

//M

(Mohamma Yasm Belgh)
Registrar (Admyi)

No: '2‘3?5’9003//24/)&" Dated: 1? () 02() 3 /

Copy forwarded to the: -

1. Principal District and Sessions Judge, Baramulla.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4. President, District Bar Association, Baramulla.

5 CPC e-Courts High Court of J&K Jammu for uploading on the official
website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.
7. Mr. Mir Ishfaq Hussain, Advocate
...... for information and necessary action. . /

Reglstrar (A }/
’)



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* %k

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No:294 I? )ou()quDated: I@/OB/WL\
Provisional admission granted under Advocates Act, 1961 in favour of
Mr. Eijaz Ahmad Malik,
S/O Haron Rashid Malik,
R/O Boh, D.H.Pora, Kulgam

vide notification No._ ).  dated [6~o§»>,o)9fora period of one year has
been extended till 31.03.2022 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as

.\ oo™

(Mohammad Yasin Beifjh)

Registrar,(Adm.) _
g'\ﬁ/ : ob
No:'ZQ%’-fo/Wr/)LP Dated: !9)01})9/09—7

Copy forwarded to the: -

an Advocate is ordered there before.

1. Principal District and Sessions Judge, Kulgam.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4. President, District Bar Association, Kulgam.
5. CPC e-Courts High Court of J&K Jammu for up'oading on the ofﬂC|aI
website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.
7. Mr. Eijaz Ahmad Malik, Advocate

...... for information and necessary action. /VF
\\—/‘ / T~
\%/d)

A

Registrar (Adm -
P
, 2\




HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* * %

EXTENSION A
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No:29.(¢) w»)%Dated: 15) 02 )52 )
(/ — { 1 -
Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Mukhtar Hussain Shah
S/O Magsood Hussain Shah
R/O Village Gur_sai, Tehsil Mendhar, Distt. Poonch

vide notification No._] S{ ﬂ dated [§-06-20)9fora period of one year has
been extended till 31.03.2022 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enrollment as

. T

[l /ﬂ‘/ l,n

T oH D
_\__w=plob
(Mohammad Yasin Beigh)

Registrargxx/dm.
No: '%‘990/9?7)%7)149 Dated: !5’2 OZ/WL\ '

Copy forwarded to the: -

an Advocate is ordered there before.

1. Principal District and Sessions Judge, Poonch.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue cf
Government Gazette.

4. President, District Bar Association, Poonch.

5 CPC e-Courts High Court of J&K Jammu for uploading on the official
website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.
7. Mr. Mukhtar Hussain Shah, Advocate
...... for information and necessary action.

e
e

|

2N d
Registrar (Adm.)




HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Scction 58 of the Advocates Act, 1961)
‘ % % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No:29Yy 90)] wu{}ﬂ@ated: ) ?ZI og()wz,\
Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Mohd Anwar

S/0O Naik Mohd

R/0O Khoriwali, Tehsil Darhal, Distt. Rajouri

vide notification No. ﬂ > ¢ dated 221 )-10)q fora period of one year has
been extended till 31.03.2022 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be

souqght before the date of expiry unless the absolute/final enrollment as

an Advocate is ordered there before.

'a//d)/]/’
(Mohammad Yasan B |gh)
Registrar gl;d/
No: 3922 ?O;l %)4 £ Dated: l?(}ok‘) 202)
Copy forwarded to the: -

1. Principal District and Sessions Judge, Rajouri.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4. President, District Bar Association, Rajouri.

S CPC e-Courts High Court of J&K Jammu for uploading on the official
website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.

7. Myr. Mohd Anwar, Advocate
...... for information and necessary action.

F@éistr&@ ,?\ >
4 {
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* k k

EXTENSION

OF PROVISIONAL ENROLLMENT

NOTIFICATION

No:a,iz_%{_am; )uD‘ated: l?() 0‘31}?@7—)

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Arsh Vardhak Katoch

S/O Rakesh Singh

R/O H.No.28, Sec-B-1, Lane No.1l, Laxmi Puram, Chinore, Bantalab,
Jammu

vide notification No. % §  dated 22 ~)]—20)9for a period of one year has

been extended till 31.03.2022 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment inust be

sought before the date of expiry unless the absolute/final enrollment as

an Advocate is ordered there before.:

Nozﬁ%%-'fﬂ)%)uo Dated: 19}03}wu

IR

(Mohammad Yasin Befgh)

Registrar(Adm.
% °D
t

{ { ) !

Copy forwarded to the: -

1.
2.
3.

SES

Principal District and Sessions Judge, Jammu.

Secretary, Bar Council of India, New Delhi.

Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

President, J&K High Court Bar Association, Jammui.

CPC e-Courts High Court of J&K Jammu for uploading on the official
website.

Incharge Chief Librarian, High Court Wing Jammu/Srinagar for

information and also keepil 1d record of the same.
N' )/

Myr. Arsh Vardhak Katoch, Advocate
P B ’
Registrwg/ g)

...... for information and necessary action.



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar C'ouncil under Section 58 of the Advocates Act, 1961)
* Kk %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 291 0%A)?A)Mt')ated: | & )DK)WL)
U [ ! {
Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Faiqah Nazki
D/0O Javaid Akhtar Nazki

R/O 17-Hill View Colony (East), Sector Ist, Old Airport Road, Rangreth,
Budgam

vide notification No. q > dated 2.0 |~ 20)%for a period of one year has
been extended till 31.03.2022 subject to the verification of his/her

Certificates/LL.B Degrees from the co'ncerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enroliment as

V ~ M/(U)‘y‘
/- .
(Mohammad Yasin Be

Registrar &7/ éf
No: 94~ AB/M{)L}) Dated: 1 & ) \D‘B)WL\ /ASS

Copy forwarded to the: -

an Advocate is ordered there before.

1. Principal District and Sessions Judge, Budgam.

2. Secretary, Bar Council of India, New Delhi.

3 Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4, President, District Court Bar Association, Budgam.

5 CPC e-Courts High: Court of J&K Jammu for uploading on the official
website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.

7. Ms. Faiqah Nazki, Advocate

...... for information and necessary action.

o\ T o/

Registra% /
00




HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* k %k :

| EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No:*)ﬂleiwu}% Dated: )6’)03)'}02,7
ﬂ f . { A
Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Raies Shafi Wani
S/O Mohamad Shafi Wani
R/O Namblabal, Pampore, Pulwama

vide notification No. q (’/ ©___dated 22— )2e/9 for a period of one year has
been extended till 31.03.2022 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as

\/W%| 4

-

(Mohammad Yasin Beigh)
Registrar (Adm.)

an Advocate is ordered there before..

No:gqbﬁﬂfs’/wlf Dated: ’3! 03()%?’1
Copy forwarded to the: -

1. Principal District and Sessions Judge, Pulwama.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4. President, District Bar Association, Pulwama.

5 CPC e-Courts High Court of J&K Jammu for uploading on the official

website.
6. Incharge Chief Librarian, High. Court Wing Jammu/Srinagar for
information and also keeping record of the same.

7. Mr. Raies Shafi Wani, Advocate
...... for information and necessary action. . o

o\ gy

Registrar {Adm.)




HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % X

NOTIFICATION

No:*)_’*’)og)wujnzpated: 19)ro 3021

I

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Mehraj Mohi ud Din Ganai
5/0 Ghulam Mouhi ud Din Ganai
R/O Suchin Banit, Thesil beerwah, Distt. Budgam

vide notification No._ + [2_  dated M—O‘)flo)“/ for a period of one year has

been extended till 31.03.2022 subject to the verification of his/her
Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CiD.

The renewal / extension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enrollment as

an Advocate is ordered there before.

\/TN/
(Mohammad Yasm Be|
Registrar (

No: 3@‘10«—‘%’*\’9—%)% Dated: \9! \03 22|

Copy forwarded to the: -

1. Principal District and Sessions Judge, Budgam.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4, President, District Bar Association, Budgam.

5. CPC e-Courts High Court of J&K Jammu tor uploading on the official
website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record cof the same.
7. Mr. Mehraj Mohi ud Din Ganai, Advocate
...... for information and necessary action.

Ly
Reglstrar (Adm.
%/%”b

EXTENSION
OF PROVISIONAL ENROLLMENT

\

o



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* %k %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No:239 Gﬁmu!upated: ré’! og! 202\
Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Shahid Ali Nengroo
S/0O Ali Mohd Nengroo
R/O Jafferpora Gangoo Pulwama

vide notification No. QS/@ dated lg*) t-2ol{fora period of one year has
been extended till 31.03.2022 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as

an Advocate is ordered there before.

. i
(Mohammad Yasin Beigh)

Registrwdm.
’ t

1. Principal District and Sessions Judge, Pulwama.

2. Secretary, Bar Council of India, New Delhi.

3 Manager, Government Press, Jammu for publication in the next igsue of
Government Gazette.

4, President, District Bar Association, Pulwama.

5 CPC e-Courts High Court of J&K Jammu for uploading on the official
website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.

7. Mr. Shahid Ali Nengroo, Advocate

...... for information and necessary action.
o, f
) - b ﬂ .\
Reglstrw

No:3932-3 9(/ M{)LP Dated: | ?/02 } L)
Copy forwarded to the: -



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No:25& 9(;);0),;/);;L,Dated: ! é’(/ [») 3’/)";«09, )
Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Mehboob Illahi

S/O Mohd Riaz Malik

R/O Chowkian Neeli, R/O and P/O, Tehsil Darhal, Distt. Rajouri

vide notification No. lé% & dated 12—03-Dodpfor a period of one year has
been extended till 31.03.2022 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of
his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as

an Advocate is ordered there before.

~ -
(Mohammad Yasm Belg )
Registrar (Adm
No: Q92Y 1] ')Q—QJLP Dated: 15"]03)’)1074

Copy forwarded to the: -

S

Principal District and Sessions Judge, Rajouri.

Secretary, Bar Council of India, New Delhi.

Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.

President, District Bar Association, Rajouri.

CPC e-Courts High Court of J&K Jammu for uploading on the official

website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.

7. Mr. Mehboob Illahi, Advocate

...... for information and necessary action.
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bai Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No:?}??%iwu/%_ Dated: [?{/ DZ/ZOU
Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Zahid Igbal Ahmad Lone
S/O Gh Ahmad Lone
R/O Village Wanpora, Tehsil Gurez, Distt. Bandipora

vide notification No. l 66Y  dated Lé} 023~ s |9 for a period of one yéar has
been extended till 31.03.2022 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrolliment must be

sought before the date of expiry unless the absolute/final enroliment as

an Advocate is ordered there before.

o g

(Mohammad Yasin B |gh

Reglstrarw

No: 39 IA»LgZ@_(" 2’; 2 Dated: l"??(/ D?/)WM
Copy forwarded to the: -

1. Principal District and Sessions Judge, Bandipora.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4, President, District Bar Association, Bandipora.

5. CPC e-Courts High Court of J&K Jammu for uploading on the official

website. '
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.

7. Mr. Zahid Igbal Ahmad Lone, Advocate
...... for information and necessary action.

‘ =

Registrar (Adm.)
gJ’Vt/t &z
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HIGH.COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

NOTIFICATION

No: 3 é,:?zm,;}&ated 15’ oS}LoLl

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Pranav Jain
S5/0 Sanjeev Jain
R/0O 95-1/A, East Extension, Trikuta Nagar, Jammu

vide notification No._p 41 dated {8-)o ~2019 for a period of one year has
been extended ftill 31.03.2022 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as

an Advocate is ordered there before.

r ) ]
(Mohammad Yasin
Registr

No: 3‘%84(/%(/&7 Dated: v&/ogl)wu
Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.
2. Secretary, Bar Councii of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
President, J&K High Court Bar Association, Jammu.
CPC e-Courts High Court of J&K Jammu for uploading on the cfficial
website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.
7. Myr. Pranav Jain, Advocate
...... for information and necessary action. .

o

EXTENSION
OF PROVISIONAL ENROLLMENT




HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* k k

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: z?f#;au/&ated: w([@g / ow2)

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Jahangir Ahmad
S/0 Mushtaq Ahmad Bajard
R/O Hariganimon, Kangan, Taikabal, Ganderbal

vide notification No. E(:Lj + _dated H%?‘)P 2019 for a period of one year has
been extended till 31.03.2022 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enroliment as

an Advocate is ordered there before.

i //T |
. T 0V
(Mohammad Yasin Beifyh)
Registrar (Adm.)
No: @ﬁOO-—@Z—/} Dated: ,g¥03/QQL] 3 P

Copy forwarded to the: -

1. Principal District and Sessions Judge, Ganderbal.

2. Secretary, Bar Council of india, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4. President, District Bar Association, Ganderbal.

5 CPC e-Courts High Court of J&K Jammu for uploading on the official
website. '

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.
7. Mr. Jahangir Ahmad, Advocate

...... for information and necessary action. A
\/,‘f //i/ "7/}(1;
-
Registrar (AM%
g“n/ 2
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % k

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION
77 T I

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Shabnam Manzoor
D/O Manzoor Ahmad Marazie
R/O Maidan Colony, Shairan Mohalla, Kreeri, Distt. Baramulla

vide notification No. % o9 dated Yo~ ~) 19 for a period of one year has

been extended till 31.03.2022 subject to the verification of his/her
Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as

an Advocate is ordered there before.

4 = qL

SN v‘”‘”w":f

5 - )

(Mohammad Yasm Beigh)
Registrag ( Adm

No (/%NX‘/ //{(////0 Dated: ‘/()i/oyuh O))

Copy forwarded to the: -

1. Principal District and Sessions Judge, Baramulla
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
President, District Bar Association, Baramulla
CPC e-Courts High Court of J&K Jammu for uploading on the official
website.
6. Incharge Chief Librarian, High Court Wing Jammu/ Srinagar for

information and also keeping record of the same.
7. Ms. Shabnam Manzoor, Advocate

...... for information and necessary action.
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Scction 58 of the Advocates Act, 1961)
* Kk %

e ————— e ————————

EXTENSION
OF PROVISIONAL ENROLLMENT

————— —

NOTIFICATION

No-2Y/ c//&?//)ﬁg Dated: ,Efl,[oji ’} e

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Uzma Yaqoob
D/O Mohammad Yaqoob Bhat
R/O Nawab Bazaar, Shoragari Mohalla, Tehsil Khas, Distt. Srinagar -

vide notification No. o dated 2.1-09-2.0 (qfor a period of one year has
been extended till 31.03.2022 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal /| extension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enroliment as

an Advocate is ordered there before.

No: /& TG-S /J\Q//Z/) Dated: 21 ) ,)J e | ' \S\b\y\‘?w)

§

t*

34 N "“VP\ .

‘ "*. BN VAR §
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\ N

(Mohammad Yasm Beigh]) !
Registrar (Adm.) .

Copy forwarded to the: -

1.
2.
3.

o

Principal District and Sessions Judge, Srinagar
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
President, J&K High Court Bar Association, Srinagar
CPC e-Courts High Court of J&K Jammu for uploading on the official
website.
Incharge Chief Librarian, High Court Wing Jammu/ Srinagar for
information and also keeping record of the same.
Ms. Uzma Yaqoob, Advocate
...... for information and necessary action. 1
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %k

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

7] 77 1 /

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Shahbaz Manzoor
S/0 Manzoor Ahmed
R/O H.No0.38, Waza Bagh, Hyderpora, Srinagar

vide notification No. Q‘«}‘z: dated 2 1-01- 219 for a period of one year has
been extended till 31.03.2022 subject to the verification of his/her

Certificates/LL..B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal /| extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as

an Advocate is ordered there before.

h A .
5\1‘« A [ :{T EL g
30 : (A
(Mohammad Yasin BeigZ |

Registrar (Adm.)

No: 48 (;(;"7:?;/‘{j(‘i'(/fl/[ﬂ Dated: }1/ L? 'Z”'}/ \g\%\ﬁ\&b

Copy forwarded to the: -

—_—

Principal District and Sessions Judge, Srinagar

2. Secretary, Bar Council of India, New Delhi. |
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette. _

4. President, J&K High Court Association, Srinagar

5. CPC e-Courts High Court of J&K Jammu for uploading on the official
website.

6. incharge Chief Librarian, High Court Wing Jammu/ Srinagar for
information and also keeping record of the same.

7. Mr. Shahbaz ManZoor, Advocate _ .

...... for information and necessary action. b YL




HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* * %

—

EXTENSION
" OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 33 9] 2)8) pated: 23] €344/
7 7 r'

Provisional admission granted under Advocates Act, 1961 in favour of

Myr. Abrar Ul Haq Fazili
S/0 Faiz Ul Haq Fazili
R/O New Colony Noorbagh, near Rahim Complex, Srinagar

vide notification No. < | dated 13-10-"2.19 for a period of one year has
been extended till 31.03.2022 subject to the verification of his/her

Certificates/LL.B Degrees from the cancerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enroliment as

an Advocate is ordered there before.

L AS

(Mohammad Yasin Beigh) { '
Registrar (Adm.) '

4N
No: {85865 ’M/f/” Dated: ;[)eszy/ ‘\g\b’\y

Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
4, President, J&K High Court Association, Srinagar
CPC e-Courts ngh Court of J&K Jammu for uploading on the official
website.
6. Incharge Chief Librarian, High Court Wing Jammu/ Srinagar for

information and also keeping record of the same.
7. Mr. Abrar Ul Haq Fazili, Advocate

...... for information and necessary action.
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* * %

EXTENSION

OF PROVISIONAL ENROLLMENT

NOTIFICATION
& 7/’)@)/ SDated: (%9'3)5?/”‘?"%/

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Abdul Rouf War
S/O Abdul Gani War
R/O Vodhpora, Dar Mohalla, Tehsil Handwara, Distt. Kupwara

vide notification No, £5 2 dated 19162219 fora period of one year has

been extended till 31.03.2022 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrolilment must be

sought before the date of expiry unless the absolute/final enroliment as

an Advocate is ordered there before.
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(Mohammad Yasm Belg
Reglstraw
R g ) e Q
No: ?(YS@'S‘/‘/{’{/W Dated: ‘*9/7)03)“?%‘0/ 31}

/
Copy forwarded to the: -

1. Principal District and Sessions Judge, Kupwara
2. Secretary, Bar Council of India, New Delhi.
3 Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
President, District Bar Association, Kupwara
CPC e-Courts High Court of J&K Jammu for uploading on the official
website.
6. Incharge Chief Librarian, High Court Wing Jammu/ Srinagar for

information and also keeping record of the same.
7. Mr. Abdul Rouf War, Advocate

...... for information and necessary action.
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
% % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: "7 ‘/"”“'J//M Dated: ~ *jc 'Vj /
T 1 /

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Zceshan Eilahi
S/0 Habib Ullah Tantray
R/QO Dar Ganie Gund, Tral, Pulwama

vide notification No._ % "] dated 21-¢1-2c19 for a period of one year has

been extended till 31.03.2022 subject to the verification of his/her
Certificates/LL.B Degrees from the .concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as

an Advocate is ordered there before.

1
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EN YA
P ' t

(Mohammad Yasin Beigh
Registrar (Adm.)

No: A '/7/ ﬁﬁ"/l " Dpated: '3} blg) N | /\%\%’/‘ X
i { !

Copy forwarded to the: -
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i

1. Principal District and Sessions Judge, Pulwama
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
President, District Bar Association, Pulwama
CPC e-Courts High Court of J&K Jammu for uploading on the official
website.
6. Incharge Chief Librarian, High Court Wing Jammu/ Srinagar for

information and also keeping record of the same.
7. Mr. Zeeshan Eilahi, Advocate

...... for information and necessary action.
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* Kk %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION
. r)"%(i \;/ ’,)//)j ? Dated: /(, ) ) )’?{
"/ 7 t 7

Provisional admission granted under Advocates Act, 1961 in favour of

L

Ms. Bilgees Jan
D/O Late Gulam Mohi Ud Din Wani
R/O Akad New Colony, Tehsil Mattan and Distt. Anantnag

vide notification No._“{ | dated 2.2 - 11119 for a period of one year has

been extended till 31.03.2022 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enroliment as

an Advocate is ordered there before.

(Mohammad Yasin Belgh) !
Registrar (A

i Foon 1 ) TR NN (
No: b 2y (ﬂ'59//f]'z')/l(/) Dated: )g/( K/ ) ‘5 7

Copy forwarded to the: -

1. Principal District and Sessions Judge, Anantnag

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4. President, District Bar Association, Anantnag

5. CPC e-Courts High Court of J&K Jammu for uploading on the official
website.

6. Incharge Chief Librarian, High Court Wing Jammu/ Srinagar for
information and also keeping record of the same.
7. Ms. Bilgees Jan, Advocate
...... for information and necessary action.
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* * *

N

EXTENSION

OF PROVISIONAL ENROLLMENT

NOTIFICATION

DL ef s ) o> . .
NO:"’) ',>)) ]/jc\)//[[/g/ Dated: A(‘Q \/ I )/Z //
/ 7
Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Asifa Malik

D/O Majid Hussain

R/O Village Badhori, Bari-Brahmana, Samba
A/P Chanmi Rama Malik Market, Jammu

vide nofification No. 25 dated [ &-1c-2419 for a period of one year has
been extended till 31.03.2022 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from-the CID.

The renewal |/ extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as

an Advocate is ordered there before.

o v
A Pt
- | :

(Mohammad Yasin Beigh)
Registrar (Adm.)
A\

{ ooy 9 . /{',"/«' Y ~ ."/) ; a ‘
/ 7 [ v '
Copy forwarded to the: -

Vo
A

1. Principal District and Sessions Judge, Samba

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4. President, District Bar Association, Samba

5. CPC e-Courts High Court of J&K Jammu for uploading on the official

website.
6. Incharge Chief Librarian, High Court Wing Jammu/ Srinagar for
information and also keeping record of the same.
7. Ms. Asifa Malik, Advocate
...... for information and necessary action.
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

——

EXTENSION

OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: ™ ”/ /ff /@ { Dated: «*"iﬁ/t*&/&-t’/
l T
Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Varsha Sohil

D/O Kirpal Singh Sohil

R/O A/36, Lane No.1, Basant Nagar, Janipur, Jammu

vide notification No. 11 § € dated lo-¢]~2e)e for a period of one year has

been extended till 31.03.2022 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enroliment as

an Advocate is ordered there before.

(Mohammad Yasin [Beigh)
Registrar (Ad } -
a \‘/'(\')

ol 1o
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¥ 791‘ /,(7' i}‘ , o). | 13 /Ox: K
No: f/'w’% A"'\/'/' (//[‘/ Dated: % S/O“B) e

1

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu
. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
President, J&K High Court Bar Association, Jammu
CPC e-Courts High Court of J&K Jammu for uploading on the official
website.
6. Incharge Chief Librarian, High Court Wing Jammu/ Srinagar for

information and also keeping record of the same.
7. Ms. Varsha Sohil, Advocate

...... for information and necessary action.
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Excrcising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* ok %

EXTENSION

OF PROVISIONAL ENROLLMENT

m—

NOTIFICATION

0:"? ff o2 [} Dated: f%/</ Ky

/

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Zeza Majid

D/O Abdul Majid Mir

R/0O Bagh-E-Mchtab, Habib Colony, Sector-C, Tehsil Khas, Distt. Srinagar
vide notification No._| [ *{¥  dated (0-¢]~.c) « for a period of one year has
been extended till 31.03.2022 subject to the verification of his/her

Certificates/LL.B Degrees from the eoncerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enroliment as

an Advocate is ordered there before.

3 e
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(Mohammad Yasm Belgh
Registrar (Adm. )\

WL LT pataa: 23]02) %2
/ li
Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.

President, J&K High Court Bar Association, Srinagar

CPC e-Courts High Court of J&K Jammu for uploading on the official

website.

6. Incharge Chief Librarian, High Court Wing Jammu/ Srinagar for
information and also keeping record of the same.

7. Ms. Zeza Majid, Advocate

for information and necessary action.
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* K %k

—

EXTENSION
OF PROVISIONAL ENROLLMENT

—

NOTIFICATION
No: > //9 iZM Dated: << ° Z el /’ Jed |

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Varun Kumar
S/0 Darshan Kumar

R/ House N0.820, Janipur Colony, near Ram Leela Ground, Jammu

vide notification No._| 1 2. dated lo-61-20) ¢ for a period of one year has
been extended till 31.03.2022 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as
an Advocate is ordered there before.
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(Mohammad Yasin Beigh

Registrar (Adnﬁ\)
A2 )

No: b < ¢ /(/ /)‘\':";/T/[/] Dated: ,_;J"f‘i(/ M{) adl
Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu
Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4. President, J&K High Court Bar Association, Jammu

5. CPC e-Courts High Court of J&K Jammu for uploading on the ofﬂCIal
website.

6. Incharge Chief Librarian, ngh Court Wing Jammu/ Srinagar for
information and also keeping record of the same.

7. Mr. Varun Kumar, Advocate

...... for information and necessary action.
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* %k Kk

EXTENSION |
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: %/ j/‘/‘ 2ed) /M Dated: ~?/ JJ /

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Vishal Singh Dogra

S/0 Puran Singh Dogra

R/O Khour Jattan, Pallanwala, Tchsil Khour, Distt. Jammu

A/P H.No.165-B, Lane No.8, Greater Jammu Colony near Kunjwani Bye-
Pass, Jammu

vide notification No._[ ] ¢ dated oo/~ 2.0 Qo for a period of one year has
been extended till 31.03.2022 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enroliment as

an Advocate is ordered there before.

"

(Mohammad Yasm Belgh) |

Registrar (Adm. ) A
10 PN i (3% »,"l 2.5 9
No: by (;”/ 0‘;0//’“? Dated: 7 / L,Sl) /

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
President, J&K High Court Bar Association, Jammu
CPC e-Courts High Court of J&K Jammu for uploading on the official
website.
6. Incharge Chief Librarian, High Court Wing Jammu/ Srinagar for
information and also keeping record of the same.
7. Mr. Vishal Singh Dogra, Advocate
...... for information and necessary action.
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* * %

P ————————

NOTIFICATION

No:3%¢ ¢/ 21/ Datec: _3¢%] 22/
3 aa
Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Farid Ahmed Khan
S/O Mohd Shabeer Khan
R/O Thera Topa,, Tehsil Mendhar, Distt. Poonch

vide notification No._ £/ < dated Gé-(\ll.%l%foraperiod of one year has
been extended till 31.03.2022 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as

an Advocate is ordered there before.

- A
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/’j - L
(Mohammad Yasm Belgh

Reglstrﬁ/
vo. i1 8 ?}{/ﬁl’a,/[ P atea: 23]5)51

Copy forwarded to the: -
1. Principal District and Sessions Judge, Poonch
Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4. President, District Bar Association, Poonch

5. CPC e-Courts High Court of J&K Jammu for uploading on the official
website.

6. Incharge Chief Librarian, High Court Wing Jammu/ Srinagar for
information and also keeping record of the same.

7. Mr. Farid Ahmed Khan, Advocate

......for information and necessary action. ‘
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION

OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 219 ¢/ %2 /@Dated: Z (5) 63} el
™7 +— i /

Provisional admission granted under Advocates Act, 1961 in favour of

Mpr. Sahib Thakur
5/0) Raj Singh,
R/O Wazir House Kalika Nagar, Kundrarian, Katra, Reasi.

vide notification No._| - >S  dated 2¢-¢2-2619 for a period of one year has

been extended till 31.03.2022 subject to the verification of his/her
Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be

scught before the date of expiry unless the absolute/final enrollment as

an Advocate is ordered there before.

. \/’:3 (l A
1 N A /‘(’

(Mohammad Yasin Beigh)
Registrar (Adm.)

No: /114 “/ )P bated: 2 ;) 62’)3 7/ s\

Copy forwarded to the: -

1. Principal District and Sessions Judge, Reasi

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4. President, District Bar Association, Reasi

5. CPC e-Courts High Court of J&K Jammu for uploading on the official

website.
6. Incharge Chief Librarian, High Court Wing Jammu/ Srinagar for
information and also keeping record of the same.
7. Mr. Sahib Thakur, Advocate
...... for information and necessary action.
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 38 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

/

No: 2 7 #[J51 !/79 Dated: ~ 7’/ U}/ 7

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Mudasir Ali Yatoo

S/O Ali Mohammad Yatoo
R/0O Bandzoo, Arampora, Tehsil & Distt. Pulwama
Yo

vide notification No. dated | 1~ 06 2019for a period of one year has

been extended till 31.03.2022 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as

an Advocate is ordered there before.

4 O
\.\ ‘i i

" \ :

(Mohammad Yasm Belgh
Registrar (Adm.)

TRy - P 0] p ez | Lo f
No: (f/"/('? ) L ’, “M/(//“ Dated: ﬁj/ © ’/ —
Copy forwarded to the: -

1. Principal District and Sessions Judge, Pulwama
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
President District Bar Association, Pulwama
CPC e-Courts High Court of J&K Jammu for uploading on the official
website.
0. Incharge Chief Librarian, High Court Wing Jammu/ Srinagar for
information and also keeping record of the same.
7. Mr. Mudasir Ali Yatoo, Advocate
...... for information and necessary action. : .
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % *

EXTENSION

OF PROVISIONAL ENROLLMENT
NOTIFICATION

No 3¢ <~//A Jﬁ Dated: /il} Led|

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Sidhant Maini

S/0 Ashok Kumar Maini

R/O Villahge Hari at present Surankote, Poonch

vide notification No._ -t dated |7 06- 2019 for a period of one year has

been extended ftill 31.03.2022 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal [ extension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enrollment as

an Advocate is ordered there before.

Y
‘X‘( ~
b - /'\

(Mohammad Yasm Belgh
Registrar (Adm é S
No: ‘-,‘ [)/ﬂ /U Dated: '/){[6 "‘) <o " 7 k

{ o (4
/

Copy forwarded to the: - MR

y

1. Principal District and Sessions Judge, Poonch

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

A. President, District Bar Association, Poonch

5. CPC e-Courts High Court of J&K Jammu for uploading on the official
website.
6. Incharge Chief Librarian, High Court Wing Jammu/ Srinagar for
information and also keeping record of the same.
7. Myr. Sidhant Maini, Advocate
...... for information and necessary action.
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar C'ouncil under Section 58 of the Advocates Act, 1961)
* Kk *

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

!

No:?7> ("/r’j)"y//fi"‘} Dated: 'J?‘/ ("j’?’) sl
7 7
Provisional admission granted under Advocates Act, 1961 in favour of
Mr. Shanum Gupta

S5/0 Sanjesh Gupta,
R/O H.No.147, Raghu-NathPora, Jammu

vide notification No._| 7 ///  dated %o -2.2>-2¢ {9 for a period of one year has
been extended till 31.03.2022 subject to the verification of his/her
Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal | extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as

an Advocate is ordered there before.
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(Mohammad Yasm Belgh i
Registrar (Adm

j - o '1/" ) 0 9
No: Hi/ b » )"}{" ”U///,/ Dated: _~ 5/ ’ >) )
, (S

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu

2. Secretary, Bar Council of India, New Delhi.

Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.

4. President, J&K High Court Bar Association, Jammu

5. CPC e-Courts High Court of J&K Jammu for uploading on the official
website.

6. Incharge Chief Librarian, High Court Wing Jammu/ Srinagar for
information and also keeping record of the same.

7. Mr. Shanum Gupta, Advocate

...... for information and necessary action.
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* Kk %k

EXTENSION
OF PROVISIONAL ENROLLMENT

—

NOTIFICATION

No:"” ‘“/fﬂ'é:‘?f/f"“/” Dated: -~ ':/, " ) -/
Provisional admission granted under Advocates Act, 1961 in favour of
Ms. Satya Omar

D/O Abdul Kabir Bhat
R/O Masjid Shareef, Bonpora, Kullar, Anantnag

vide notification No. |G §(2 _ dated A - e J9for a period of one year has
been extended till 31.03.2022 subject to the verification of his/her
Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as

an Advocate is ordered there before.

[ 4
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-

No: 774 ['/[’-,///’"'f&/,/[f’ Dated: - 3\/”,}«")’“3/

Copy forwarded to the: - '\\\ /)
1. Principal District and Sessions Judge, Anantnag

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
President, District Bar Association, Anantnag
CPC e-Courts High Court of J&K Jammu for uploading on the official
website.
6. Incharge Chief Librarian, High -Court Wing Jammu/ Srinagar for

information and also keeping record of the same.
7. Ms. Satya Omar, Advocate

...... for information and necessary action.
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bay Council under Seetinn 58 of the Advocates Act, 1961)
% %k %

{ EXTENSION
|LOF PROVISIONAL ENROLLMENT

NOTIFICATION

el e R / o) e 2y
‘ /,J_‘ﬁDated. < ) /

Provisiona!l admission granted under Advocates Act, 1961 in favour of

Ms. Aashia Maryam Jaan
/O Abdul Rashid Mir
R/0 Hayihama Bungam, Tehsil & Distt. Kupwara

vide notification No._-f 4 ' dated [1-09- ) 019 for a period of cne year has

been extended till 31.03.2022 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrcliment must be

sought before the date of expiry unless the absolute/final enroliment as

an Advocate is ordered there before.

s ' [

(Mohammad Yasin Beigh) £
Registrar (Adm. ) /‘ ))

i), f? - f)' P ‘1 ,1

No: e / (//“ Dated: o g/ O}/ <oy (5 !A é

7
!

Copy forwarded to the: -

1 Principal District and Sessions Judge, Kupwara

2. secretary, Bar Council of india, New Delhi.

3 Manager, Governmeni Press, Jammu for publication in the next issue of
Government Gazette.

4 President, District Bar Association, Kupwara

5. CPC e-Courts High Court of J&K Jammu for uploading on the cofficial
website.

0. Incharge Chief Librarian, High Court Wing Jammu/ Srinagar for

information and also keeping record of the same.
7. Ms. Aashia Maryam Jan, Advocate
...... for information and necessary action.
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Excrcising powers of Bar Council under Section 58 of the Advocates Act, 1961)
) k%

P— e — — — —1

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

LSRR NN ¢ ' 27 a3] A2
No: 227 /"f/@ Dated: _~ ﬁ)og/ /
/ T ' 1 T
Provisional admission granted under Advocates Act, 1961 in favour of
Ms. Syed Kowsara Jan

D/O Gh Mohd Shah
R/O Monghama, Tehsil & Distt. Pulwama

vide notification No._{o?, dated [9-09- 2019 for a period of one year has
been extended till 31.03.2022 subject to the verification of his/her
Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enrollment as

an Advocate is ordered there before.

% R X%‘ AR
\ SRS IRUA S R,
Ty - \\ L ‘ §
(Mohammad Yasin Beigh)
Registrar (Adq&) / é
No. Y ’?/r.("f’///[ /' Dated: < )(_;s Joe ) } ()¢ \.,&"5
| 7 (]
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Copy forwarded to the: -

—_

Principal District and Sessions Judge, Pulwama

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4. President, District Bar Association, Pulwama

5. CPC e-Courts High Court of J&K Jammu for uploading on the off|C|a|

website.
0. Incharge Chief Librarian, High Court Wing Jammu/ Srinagar for
information and also keeping record of the same.
7. Ms. Syed Kowsara Jan, Advocate
...... for information and necessary action.
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No:>/ ! / -”"‘9//'(:'@/ Dated. 7 ,*5[} ¢ /‘ﬁ?ﬁ/ /

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Anuj Mahajan
5/0 Raj Kumar Gupta
R/O H.No.241, Govindpura, Jammu Cantt., District, Jammu

vide notification No._“}14 dated ©1-0)- 20 2cfor a period of one year has

been extended till 31.03.2022 subject to the verification of his/her
Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enroliment as

an Advocate is ordered there before.
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(Mohammad Yasin Bgigh) |
Registrar (Adm.()) K
No: (‘;""7”/r/""’)//}'}‘"‘7//( /" Dated: "Jﬂk(s/bg,)“")v(w o

Copy forwairded to the: -

1. Principal District and Sessions Judge, Jammu

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4. President, J&K High Court Bar Association, Jammu

5. CPC e-Courts High Court of J&K Jammu for uploading on the official

website.
6. Incharge Chief Librarian, High Court Wing Jammu/ Srinagar for
information and also keeping record of the same.
7. Mr. Anuj Mahajan , Advocate
...... for information and necessary action.
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Excrcising powers of Bav Council under Seetion 58 of the Advocates Act, 1961)
* % %k

EXTENSION

OF PROVISIONAL ENROLLMENT

NOTIFICATION

0,0 t o7 N
No: 2 / "’//4”7 Dated: < / ) K “’j/
Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Mohd Asif Wani

S/ Ab Samad Wani

R/O Sheerbugh, Wani Mohalla, Tehsil Pattan Distt. Baramulla

vide notification No._4-2.6 dated [9-09- 2014 for a period of one year has

beenn extended till 31.03.2022 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enrollment as

an Advocate is ordered there before.

)

- N
7

(Mohammad Yasin Bﬁigh) /}\

Registrar (Adm. s
No: r;z«.»(;/'_&/w/////' Dated: -2 @/03/@:?’/ ln\)

Copy forwarded to the: -

1. Principal District and Sessions Judge, Baramulla

2. Secretary, Bar Council of India, New Delhi.

3 Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4. President, District Bar Asscciation, Baramulla

5. CPC e-Courts High Court of J&K Jammu for uploading on the official

website.
0. Incharge Chief Librarian, High Court Wing Jammu/ Srinagar for
information and also keeping record of the same.
7. Mr. Mohd Asif Wani, Advocate
...... for information and necessary action.
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Excrcising powers of Bar Council under Sectien 58 of the Advocates Act, 1961)
* Kk %

EXTENSION

OF PROVISIONAL ENROLLMENT

NOTIFICATION

No:2 1 2| 2-41)Ff Dated: _2c3] 2]

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Shabir Ahmad Bhat
S/0 Rajab Bhat
R/O Gund Gult Sheikh, Tehsil Gurez, Distt. Bandipora

vide notification No._ 4006 dated 2o- 12619 for a period of one year has

been extended till 31.03.2022 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

iis/her character and antecedents from the CID.

The renewal /| extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enroliment as

an Advocate is ordered there before.

!

. . i {i'\rr\ ) 1 ,\ ‘ i
7 e !
(Mohammad Yasin Beigh)
Registrar (Agm.) . ég

. ) P oy ol . /\),y/,(‘ /) : Aﬁl)
No: "1C 18 o)) 1 paged: 273 )% v

1 N \ 7
Copy forwarded to the: -

1. Principal District and Sessions Judge, Bandipora

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4. President, District Bar Association, Bandipora

5. CPC e-Courts High Court of J&K Jammu for uploading on the official
website.

6. Incharge Chief Librarian, High Court Wing Jammu/ Srinagar for
information and also keeping record of the same.
7. Mr. Shabir Ahmad Bhat, Advocate

...... for information and necessary action. . .
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % k

e S ————

EXTENSION

OF PROVISIONAL ENROLLMENT

NOTIFICATION

a

315 ¢ 91 ) pated: <[] 722/
No.»”“j. Uj/MDated. < /} ,

Provisional admission granted under Advocates Act, 1961 in favour of

Mpr. Suhail Wani

S/O Ghulam Mohammad Wani

R/O Bazar-E-Batamaloo, Tesil Khas, Distt. Srinagar

vide notification No._ €6 - dated 1 2-1lb-20]q for a period of one year has
been extended till 31.03.2022 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enroliment as

an Advocate is ordered there before.

.-'\/ \“\_,./

(Mohammad Yasm Beug
Regstra&(ﬁ X
f//”/” Dated: /}1)(“ /
Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
President, J&K High Court Bar Association, Srinagar
CPC e-Courts High Court of J&K Jammu for uploading on the official
website.
6. Incharge Chief Librarian, High Court Wing Jammu/ Srinagar for
information and also keeping record of the same. ,
7. Mr. Suhail Wani, Advocate
...... for information and necessary action.
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" HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Scction 58 of the Advocates Act, 1961)
* x k

e ——

EXTENSION
OF PROVISIONAL ENROLLMENT

a——

NOTIFICATION

,7 T 7 I (
Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Gazia Aijaz Kashani

D/O Aijaz Hussain Kashani

R/O 142, Lane No.3, Gulberg Colony, Hyderpora, Srinagan

vide notification No. K 6 dated Y- 06- Dol for a period of one year has
been extended till 31.03.2022 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licencel/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as

an Advocate is ordered there before.
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(Mohammad Yasm Belgh

Reglstr (Adm é/
No: 1082-89 )50t pateq: 23] e3] %) {Y)}
t ? | f

Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar
, Secretary, Bar Council of India, New Dethi.
3. Manager. Government Press, Jammu for publication in the next issue of

Government Gazette.

4. President, J&K High Court Bar Association, Srinagar

5. CPC e-Courts High Court of J&K Jammu for uploading on the official
website. )

6. Incharge Chief Librarian, High Court Wing Jammu/ Srinagar for

information and also keeping record of the same.
7. Ms. Gazia Aijaz Kashani, Advocate
...... for information and necessary action. )
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % *

EXTENSION
OF PROVISIONAL ENROLLMENT

o——— — s to—

NOTIFICATION

No: 5/C ’f Jeid] T} ) Dated: % / R l},:?f,ﬁ /

{

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Akshay Kumar
S/0 Arun Kumar
R/O Opp. Shitla Bus Stop, Khanpur, Nagarota, Jammu

vide notification No. ‘N Uo dated 2>~ 1.5 e \qgfor a period of one year has
been extended till 31.03.2022 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licencel/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as

an Advocate is ordered there before.

ht .
‘\ i

(Mohammad Yasin Belgh
Registrar (Adm.) A&

No: /(- ’ngdol/[ /" Dated: 24 \)M} e \”’/ \q)

Copy forwarded to the: -

1.
2.
3.

o B

Principal District and Sessions Judge, Jammu
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
President, J&K High Court Bar Association, Jammu
CPC e-Courts High Court of J&K Jammu for uploading on the official
website.
Incharge Chief Librarian, High Court Wing Jammu/ Srinagar for
information and also keeping record of the same.
Mr. Akshay Kumar, Advocate
...for information and necessary action.

Reg|strar (Adm.) é
wvf \ é\




HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* Kk

EXTENSION
OF PROVISIONAL ENROLLMENT

————

NOTIFICATION

No: 1% ¢ 2:)JPh Dated: "2"‘1/ C"F}} e |
] 7 ( 1

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Rafee Sidiq
S/O Mohammad Sidiq Mir
R/O Kaka Sathu, Jamlatha, Srinagar

vide notification No._‘12‘1  dated 22 =11-2¢19for a period of one year has

been extended till 31.03.2022 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enroliment must be

sought before the date of expiry unless the absoiute/final enrollment as

an Advocate is ordered there before.

Rl ‘ N .4

‘{/\ , [ é ;.‘r" J
{8

1

(Mohammad Yasin Beigh)
Reglstrar( dm.) é
S g P I ) s S b
No: ’/ (GG fﬁ (7//[ P Dated: é{/@ srﬂr/] ”‘

Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4 President, J&K High Court Bar Association, Srinagar

5. CPC e-Courts High Court of J&K Jammu for uploading on the official

website.
0. Incharge Chief Librarian, High Court Wing Jammu/ Srinagar for
information and also keeping record of the same.
7. Mr. Rafee Sidiq, Advocate
...... for information and necessary action.

Reglstrar Adm ﬁ&
&‘5
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* kK

NOTIFICATION

No: 1% o2 ’/VZ% Dated: < Z%}%O’S) Ly

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Tajamul Islam Teeli
5/0 Gh Nabi Teeli
R/O Viddy, Srigufawar, Al-Aman Colony, Anantnag

vide notification No._g£2 ¢ dated 21 -9 ~ 26)9 for a period of one year has
been extended till 31.03.2022 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enroliment as

an Advocate is ordered there before.

(Mohammad Yasm Belg

Registra (Adm ) é&
1 {

Copy forwarded to the: -

1.
2.
3.

ne

(@3]

Principal District and Sessions Judge, Anantnag

Secretary, Bar Council of India, New Delhi.

Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

President, District Bar Association, Anantnag

CPC e-Courts High Court of J&K Jammu for uploading on the official
website.

Incharge Chief Librarian, High Court Wing Jammu/ Srinagar for
information and also keeping record of the same. .

Mr. Tajamul Islam Teeli, Advocate

...... for information and necessary action. . ,
L

raa AN - 3

Registrar (Adm) A
w‘/‘//\ ~ ‘&b
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %k

EXTENSION

OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 2/ 5'}‘9“‘5”/ 4 Dated: 23/02[ %7

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Shahid Igbal Teeli
S/O Ghulam Nabi Teeli
R/0O Viddy Payeen, Tehsil Srigufwara, Distt. Anantnag

vide notification No. %l L. dated Do-09-2¢/7 for a period of one year has
been extended till 31.03.2022 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enroliment as

an Advocate is ordered there before.

P RN ‘
(Mohammad Yasm Beigh)
Reglstrar (Adm.) 5;& 4?
o: lTESe- \;/f‘ﬁ‘f Dated: \91/@1 2. 21 < )
Copy forwarded to the. -
1. Principal District and Sessions Judge, Anantnag
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
4. President, District Bar Association, Ananthag
5. CPC e-Courts High Court of J&K Jammu for uploading on the official
website.
6. Incharge Chief Librarian, High Court Wing Jammu/ Srinagar for
information and also keeping record of the same. .
7. Mr. Shahid Iqbal Teeli, Advocate
...... for information and necessary action.
\\ (AN 1
r o DN S ()g(? ki

Registrar (Adm ) 49
\/l/, \ (} \/ \.b
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Excrcising powers of Bay Council under Section 58 of the Advocates Act, 1961)
* K % .

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 57 .5\/";’)’””2/]‘3("/7 Dated: *”'f / ) )/ e
/ i ‘

!

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Mashood Ahmad Wani
S/ Shamsudin Wami
R/Cy Chandian Pajan, Fehsil Devsar, Distt. Kulgam

vide notification No._ 1 J1_ dated 4. o/-2e20 for a period of one year has

been extended till 31.03.2022 subject to the verification of his/her
Certificates/LLL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrolliment must be

sought before the date of expiry unless the absolute/final enrollment as

an Advocate is ordered there before.

P f
g el
-5 s

(Mohamiﬁéd Yasin Beigh) h
Lﬁ
o

, Registrar(}Adm.
b . o« . /\'7*(-, i~ f} (1)1 2)
No: ff_[/?//f l ;\/ ----- v /< Dated: (/( ,,/;_ﬂ_j,/ L

‘ Y. ///‘é'

Copy forwarded to the: - -

1. Principal District and Sessions Judge, Kulgam

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4. President, District Bar Association, Kulgam

5. CPC e-Courts ngh Court of J&K Jammu for uploading on the official
website

6. !ncharge Chief Librarian, High Court Wing Jammu/ Srinagar for

information and also keeping record of the same.
7. Mr. Mashood Ahmad Wani, Advocate
...... for information and necessary action.

3

\'\ . :.
Registrar (Adm.) X o
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COURT OF TAMMU AND KASHMIR AT JAMMU

Sreising Divers ﬁf P2 Copneil undes Section 38 of the Advocates Act, 1961)

> w

HIGE

1
(l‘,'f;

EATENSION
OF PROVISIONAL ENROLLMENT

R i T B e 2
N / ‘,) I Dateq; = /) e

7 7

Provisional admission granted undsr Advocaies Act, 1961 in favour of

Ms. Nasir Alunad Khadim
/O Abdul Rehman Khadim
R/O Aishmugam, Peer Moballa, Tehsil Pabiaigam, Anantnag

vide nofificatior; No._¢(. "1 dated [¥ - 1o 2019 for a period of one year has

~

been extended {till 31.03.2022 subject to the verification of his/her
Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedenis from the Cil.

The renewa! | extension of provisionsa! licence/enroliment must be

sought hstore the date of expiry unless ihe absoluie/final enroliment as

an Advocaie is ordered there before.

L DN

¢

-';iv ohcmmad Vasm Be gh)

&eglstrafﬁgﬁ\dm t
,[7 /) \)' (;) ;/,m:c'/ );, //\ ) ///},(( /(,;; }\/: ‘, i j’. - By
No: - Y / 1)\_//, i Dated: =~ // 4"/ < | . }l’/ Lga
{ i ! /
Copy forwarded to the. -
1. Principal District and Sessions Judge, Anantnag
2. Secretary, Bar Council of India, New Delhi
3. Mezrager. Government Press, Jammu for publication in the next issue of
Government Gazette,
4. resident, District Bar Assocnatuon Ananinag
5, >PC e-Courts High Ceurt of J&K Jammu for uploading on the official
wehgite.
0. Incharge Chief Librarian, High Court Wing Jammu/ Srinagar for
infermation and alsc keeping recerd of the same.
7. B Masihy Ahoud Khadim, Advocate

Stor g hmc ion and necessary action.

?eg:sirar A m.;
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HIGH CCGURT OF JaMMU AND KASHMIR AT JAMMU

(Yixercising powers of Ra> 7 oo =i under Seetien: S8 of the Advocates Act, 1961)
Kk

EXTENSION
OF PROVISIONAL ENROLLMENT

—————

NOTIFICAT!ON

24 t ‘A (\ ) A h ] l oo
5\'\10 > / /(/ Dated ,'\7L</ ///() 2"_/ A J //
r/

7

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Uzma Rashid
/O Abdul Rashid BDar
R/O Kander Masjid Habba Kadal, Karfali Mohalla, Srinagar

vide notification No._ 7. {11 dated 2109~ «V¥ifor a period of one year has

been extended till 31.03.2022 subject to the verification of his/her
Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal | extension of provisional licencel/enrollment must be

sought before the date of expiry unless the apbsoilute/final enroliment as

an Advocate is ordered there before.

’& ‘{ /’\‘, '- """ g

-y \
s

’Monammad Yasm
Registrar &Adm )/f

o, v Sulen] 20
No: /" ((/ " Dated: //{' e

Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar

2. secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazctte.

4. President, J&k Hign Court Bar Association, Srinagar

5. CPC e-Courts High Court of J&K Jammu for uploading on the official
website.

6. Incharge Chief Librarian. High Court Wing Jammu/ Srinagar for
information and also keeping record of the same.

7. Ms. Lizma Rashid, Advocate

...... for information and necessary action.

Dﬂglstrar (Adﬁl )

\fvé\‘f)’




HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of 820 Tonsei under Soecion 538 of the Advocates Act, 1901)
* ok Kk

EXTENSION
OF PROVISIONAL ENROLLMENT

NCGTIFICATION

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Tehseena Akditar
D/O Ab Rahim Bhat
R/ Naidkhai, Sonawari, Tehsil Hajin, Distt. Bandipora

. . . Cloy o e e .
vide notification No._ - =+ dated -1 -¢9. .14 ior a period of one year has

been extended till 31.03.2022 subject to the verification of his/her
Certificates/LLL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewai / extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/finai enrollment as

an Advocate is ordered there before.

o
|

(Mohammad Yasin B::Zh)

Registrar (ﬁdm.) |
L P /"),{'j ‘I;z" ) Q( "W/Z . (3‘\ I,)< J/ f ﬂé
Vi N A L) PUSC S e -
No: " / L/‘ / Dated: /L j / \/l ‘/‘g
=1 7 T

Copy forwarded to the: -

1 Principal District and Sessions Judge, Bandipora
2. Secretary, Bar Council of india, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
4. President, Distiict Bar Association, Bandipora
5. CPC e-Courts High Court of J&K Jammu for uploading on the official
website. "
6. Incharge Chief Librarian, High Court Wing Jammu/ Srinagar for
information and also keeping record of the same.
7. Ms. Tehseena Akhtar, Advocate
R for information and necessary action. -
. , in f y
Registrar (Admé)j x g !
;
y\n//\jé ? 4



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Excrceising powers of Bar Council under Section 58 of the Advocates Act, 1961)
: * Kk %

S ——— ——

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

Provisional admission gran’ged under Advocates Act, 1961 in favour of

Mr. Nasir Ahmad Teli,
5/0 Gh. Mohi Ud Din Teli,
R/O Shooru Khansahib, Budgam

vide notification No. ", * dated [6-0S 2019 for a period of one year has

been extended till 31.03.2022 subject to the verification of his/her
Certificates/l.L..B Degrees from the concerned University and verification of

his/her character and antecedentis from the CID.

The renewal / extension of provisional iicence/enrollment must be

sought before the date of expiry unless the absoiute/final enroliment as

an Advocate is ordered there before.

14
bl

P
",\ -1 AT 'w;

{Mohammad Yasm Bei h
Reglstrar Adm

N ! . 1
P, Abn b A6 T D) ol ;s
No: Aeh) ///"/ :,j“'/// ‘/ /" Dated: 9 //,(,‘ '?)/ e /
' ‘ -]

Copy forwarded {o the: -

1. Principal District and Sessions Judge, Budgam

. Secretary, Bar Council of india, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4. President, District Bar Association, Budgam

5. CPC e-Courts High Court of J&K Jammu for uploading on the official
website.

6. Incharge Chief Librarian, High Court Wing Jammu/ Srinagar for

information and also keeping record of the same.
7. My, Nasir Ahmad 'Teli, Advocate
for inforrnation and necessary action. g

A

Registrar(ﬂcg.) ’L) L
- 'y "'\lz/
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU
(Exercising powers of Bar Council vnder Section 58 of the Advocates Act, 1961)
* Kk

rl—-— e —r——— — —— ——

| EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: [/ )“///ﬁ) Dated: > 7/ ‘”Z el
7 ] 7

Provisional admissicn granted under Advocates Act, 1961 in favour of

Mr. Mohd Hussain Sofi

S/0 Gh Hussain Sofi

R/O Rakh Shalina Tingan, Mohalla Hussaini Colony, Tehsil B.K. Pora,
Distt, Budgam

vide notification No. SO dated W lo-2e 19 for a period of one year has
been extended till 31.03.2022 subject to the verification of h|s/her

Certificates/LL.B Degrees from the concerned University and venﬂcahon of

his/her character and antecedents from the CID.

The renewal /| extension of provisionatl licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as

an Advocate is ordered there before.

v .
kY
]

1A T

(N‘ohammad Yasm elgh)
Reglstrﬁr Ad

» ol s el s ioé
,?; R 4 . P T3
No: Hr 1 -m/f ‘ /[f Dated: ~ //“/ L) \
Copy forwarded to the: -

Principal District and Sessions Judge, Budgam

1.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazetie.

4. President, District Bar Association, Budgam

5. CPC e-Courts High Court of J&K Jammu for uploading on the official
website.

6. Incharge Chief Librarian, High Court Wing Jammu/ Srinagar for

information and also keeping record of the same.
7. Mr. Mohd Hussain Sofi, Advocate
...... for information and necessary action.

rReéistra;"(}’—\I’dr’h‘ a
('\'Y%;?/r@\:@%




HIGH COURT OF JAMIMU AND KASHMIR AT JAMMU

{(Exercising powers of Par Comnel under Vioetion 58 of the Advocates Act, 1961)
* %k %

—

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: U8 o] Ja) M‘f Dated: <1/ ¢ *[Ze 7]
/ r 7

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Tasaduq Suliail Sheikh
S/0 Ab Majeed Sheikh
R/O Cheki Trahpoo, Achabal, Tebsil & Distt. Anantnag

vide notification No. & %% dated o 1-t5] 219 for a period of one year has

been extended fill 31.03.2022 subject to the verification of his/her
Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enroilment must be

sought before the date of expiry unless the absolute/final enrollment as

an Advocate is ordered there before.

(Mohammad Yasm Belgh

Reglstra Ad%
/\Ob

No: 7 697 ’7/ 7ty / LY Dated: yf“f{/ e / o) ]
Copy forwarded to the: -

1. Principal District and Sessions Judge, Anantnag
2. Secretary, Bar Council of India, New Delhi.
3 Manager. Government Press, Jammu for publication in the next issue of

Government Gazette.

4. President, District Bar Association, Anantnag

5. CPC e-Courts High Court of J&K Jammu for uploading on the official
website.

G. Incharge Chief Librarian, High Court Wing Jammu/ Srinagar for
information and aiso keeping record of the saime.

7. Mr. Tasadug Suhail Sheikh, Advocate

...... for information and necessary action. .
?
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU
(Fxcercising powers of Bay ! ‘oancil under Secting 38 of the Advocates Act, 1961)
* % Kk

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

Now T /j 7)6/7 Dated: 95'/1} (:'3/«9?7,9/

7

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Shubam Kapoor

S5/0 Sunil Kapoor

R/O Kapoor Residence, Ward No. 4, Adarsh Colony, Udhampur.

vide notification No. 1%{ | dated v - 02~ D for a period of one year has
been extended till 31.03.2022 subject to the verification of ‘his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal | extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enroliment as

an Advocate is ordered there before.

y P Y
5 e |
0
(Mohammad Yasin Beigh)
Registrar (Adz{&)
X, c o e ]y s 9(, (‘/‘.? Y j-c,L_ Ob
Copy forwarded to the: -
1. Principal District and Sessions Judge, Udhampur
2. Secretary, Bar Council of India, New Deihi.
3 Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
4. President, District Bar Association, Udhampur
5. CPC e-Courts High Court of J&K Jammu for uploading on the official
website. '
6. Incharge Chief Librarian, High Court Wing Jammu/ Srinagar for
information and also keeping record of the same.
7. My. Shubam Kapoor, Advocate
...... for information and necessary action. ; .
~ N
Y //., f:/" Y:II;E(,/\'
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
L

EXTENSION
OF PROVISIONAL ENROLLMENT

| —

NOTIFICATION

No:2Yb ¢/ / I Dated: "?t// ”")’) e
] 7

7 [

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Sohail Ahmed Bhatti

5/0 Nisar Ahmed Bhatti

R/O Dehri Ralyote, Manjakote, Distt. Rajouri

AP W.No.7, Khawaja Market, Rajouri ‘e "'\_‘““3""‘5"& '

vide notification No. (“\ U™ dated 22~ -2 el for a period of one year has

been extended till 31.03.2022 subject tc the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal |/ extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as

an Advocate is ordered there before.

1t\\\ b 4§ -{ 4
P LN
(Mohammad Yasin Beigh)
Registran(Adm. -

No: 7 936 1) 17 patea: AYJe3] A A R
‘ ! {

Copy forwarded to the: -

1. Principal District and Sessions Judge, Rajouri

2. Secretary, Bar Council of India, New Delhi. _

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4. President, District Bar Association, Rajouri

5. CPC e-Courts High Court of J&K Jammu for uploading on the official

website.

6. Incharge Chief Librarian, High Court Wing Jammu/ Srinagar for
information and also keeping record of the same.

7. Mr. Sohail Ahmed Bhatti, Advocate

...... for information and necessary action. 4 .
Regist{\ar (Ad



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
ok ok ok

EXTENSION

OF PROVISIONAL ENROLLMENT

NOTIFICATION

No:‘D‘/WfoZ@o?//FfDated; 24 9}@3 o)
7] 77 ——F

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Puran Singh

S/0 Prem Singh

R/O Mari Polytechnical College Road Mari Distt. Reasi

vide notification No. | 3 83 dated [Y—0%~p)€for a period of one year has
been extended till 31.03.2022 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enroliment as

- \//TW/( |L’>T

(Mohammad Yasin Bejgh)

4 ' Reglstrw/
No: 5037—1/[//@/__6/) Dated: 08({/&3/92@% ‘6&05

Copy forwarded to the: -

an Advocate is ordered there before.

1. Principal District and Sessions Judge, Reasi

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4. President, District Bar Association, Reasi

5 CPC e-Courts High Court of J&K Jammu for uploading on the official
website.

6. Incharge Chief Librarian, High Court Wing Jammu/ Srinagar for
information and also keeping record of the same.

7. Mr. Puran Singh, Advocate

...... for information and necessary action.

,44‘[
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* k %k

EXTENSION
OF PROVISIONAL ENROLLMENT

i

NOTIFICATION

KUk /“7’”//}‘]Dat q /J// //” 2

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Farrukh Mushtag Sheikh
S/0 Mushtag Ahmad Sheikh
R/O Mohalla Faridya ncar Masjid Noor, Doda

vide notification No. (sq 1 dated 24 - |3 - )0l for a period of one year has
been extended ftill 31.03.2022 subject fc the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal [ extension of provisional licencg/enrollment must be

sought before the date of expirv unless the absolute/finai enroliment as

an Advocate is ordered there before.

B
j

5

. . . P T f‘\’\ /’ ’j( i} (,"\, 5 5
# T [ 15
(Mohammad Yasin Beigh)
. Reglstrar (Ad y
Gt 059 [l p TSy ) (
No: 07> "C\//w//d'/ Dated: 7(2// ?/“( i W\///E

Copy forwarded to the: -

1. Principal District and Sessicons Judge, Bhaderwah

2. Secretary, Bar Council of india, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4. President, District Bar Association, Doda.

5. CPC e-Courts High Court of J&K Jammu for upioading on the official
website.

6. Incharge Chief Librarian, High Court VWing Jammu/ Srinagar for

information and also keeping record of the same.
7. Mr. Farrukh Mushtag Sheikh, Advocate
for information and necessary action.




HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Fxercising powers of Bar Cougcil under Section 58 of the Advocates Act, 1961)
* % %

—

EXTENSION
OF PROVISIONAL ENROLLMENT

——— — ——

NOTIFICATION

021" ¢ A1) Dated: o24/0) e

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Sonam
D/O Kuldeep Raj Sharma
R/O Dharam KhooP/O Gharota, Tehsil Bhalwal, Distt. Jammu

vide notification No. 1202, dated lo-e\-2 020 for a period of one year has

been extended till 31.03.2022 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal /| extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enroliment as

an Advocate is ordered there before.

a A
(B 3
(Mohammad Yasm Befgh)
Reglstrade

No: 02 9= S8/ RGJD oeq:  o/03 ey
! T
Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette. ‘

4. President, J&K High Court Bar Association, Jammu

5. CPC e-Courts High Court of J&K Jammu for uploading on the official

website.
0. Incharge Chief Librarian, High Court Wing Jammu/ Srinagar for
information and also keeping record of the same.
7. Ms. Sonam, Advocate
...... for information and necessary action. Y
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HGH COURT ¢ E’r .'s‘!fw.!«’%fﬁfﬁ AND KASHMIR AT JAMMU
Ceuncil onder Soetion 28 of the Advocates Act, 1901)

h ok X

{(Exercising powers of

EXTENSION
OF PROVISIONAL ENROLLMENT

CTIFICAT!ON

¥ 1
0L i N IS I,
No: ot /“ "}‘-}‘,C Dated: ‘/]/ et !
7

]
/

Provisional admission granted under Advocates Act, 1961 in favour of

My Sahil Parver Kachroo
S/O Parver Hussain Kachroo
R/O Kalash Poya, Babadan, Shamaswari, Srinagar

vide notification No. & ¢ dated D¢ Vi- 20 |3 for a period of one year has

been extended till 31.03.2022 supject to the verification of his/her
Certificates/LL.R Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal | exiension of provisionai licenice/enroliment must be

sought before the dale of expiry unless the absclute/final erirollment as

an Advocaie is ordered {here befcre,

R,

) R
(i\ﬁOhd nmad Yasm Beigh)
Reglstrag(Adm ‘
P f o 5
No: i1 Qf:’ v /""f,/ (/' Dated: '\'{”}”’//Y £ "377; At ] e 2 ig&!
- T
Copy forwarded to the: -
1. Principal District and Sessions Judge, Srinagar
2. Secratary, Bar Council of India, New Delhi.
3. Manager, Gevernment Press, Jammu for publication in the next issue of
Government Gazette.
4. President, J&K High Court Bar Association, Srinagar
5. CPC e-Courts High Court of J&K Jammu for uploading on the official
website : _
6. incharge Chief Librarian, #High Court Wing Jammu/ Srinagar for
informatio“ and aiso keeping record of the same.
7. Mr Sahii Parves Kachroo, Advocate
...... for information and necessary action.
‘ 7




‘Hi’ ?I COURN (‘W EAP”’M?' AND KASHMIR AT JAMMU
“ereising powers of 3 {,m neil undor Section 58 of the Advocatcs Act, 1961)
k X

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

“ / ,; 3D ,
NP ( g s sl
/ 7 ‘

Provisional admission granted under Advocates Act, 1961 in favour of

Mr Miohd Saleem

5/ Mohd Hussain

R/CG FThera Tops, Mendhar, Poonch

AP Ward No.Z, Mohalla Kamsar. City Poonch

. . - (/i o Faus i R . . .
vide notification No._ts -4 § dated 11-7¢ .13 for a period of one year has

been extendea till 31.03.2022 subject to the verification of his/her
Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CiD.

The renewsl | extension of provisiona! licence/enroliment must be

sougnt before the date of expiry unless the absolute/final enrollment as

an Advocaiz is ordered there before.

. ‘,
(ﬂ ohammad Yasm Belg/? |

Registrar ﬁdm k

. ] 0
LG "'~:‘,\"(//"v‘i /) \(Q(‘,//!f“/ }ﬁ‘/ /h/ /Q/zg }

No: 7777 Dated:

I
Copy ferwarded io the: -

1

1. Principal District and Sessions Judge, Poonrch
2. Secratary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazetle.
4. Prasident, District Bar Association, Poonch
5. CPC e-Courts High Court of J&K Jammu for uploading on the official
wepsiia,
6. ncharge Chief Librarian, High Court Wing Jammu/ Srinagar for
information and also keeping record cf the same.
7. iy Miabd Saicem, Advocate
...... for information and necessary action. ? o,
4 - ;




VU AND HASHMIR AT JAMMU
rciunder Beriioa 33 of the Advocates Act, 1961)
koo :

EXTENSION
OF PROVISIONAL ENROLLMENT

Provision=i admission granted under Acdvocates Act, 1961 in favour of

Me Bandna Loy
D/} Rajinder

R/G Bhella, sif Thalela, Bistt. Doda,
AP Plot Mo, Ward NoJsl, Bhok Palours, Jammu

vide notification No._ ! 1 110 dated ot 21~ Dodofor a period of one vear has

heen extended till 31.02.2022 subject to the verification of his/her

Certificates/LL ¢ Degrees from the concerned University and verification of

his/her characier and antecedents from the CiD.
The rencwal / extension of provisicnai licencel/enroliment must be

sought neiors he date of exXpiry uniss e absoluie/final enroliment as

an Advonaie 4 ordered there baicre.

ot

Principa District and Sessions Judge, Bhaderwah.
ecretary, Baf‘ ouncii of ihdia, New Deihi.
ger Gove wmpw Press, Jammu for publication in the next issue of

LN =

BaN

r Association, Doda.

5. g Cour'?; of J&K Jammu for uploading on the official
6. ariar. High Court  Wirg Jammu/ Srinagar for
also keeping record of the same.

7 Advocate

for information 2nd necassary action.




HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* ok %

]

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No-—¢/ ’/”//% Dated: .f’(‘//({i%l,,?»—.ﬁ,

Provisional admission granted under Advocates Act, 1961 in favour of

Mr Sunil Kumar
S/ Bhisham Kumar
R/ Ward No.1, Sathari Hathal, Sunderbani, Rajouri

vide notification No. [“1¢: dated |9- 06D 19 for a period of one year has

been extended ftill 31.03.2022 subject to the verification of his/her
Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enroliment must be

sought before the date of expiry uniess the absolute/final enroliment as

an Advocate is ordered there befcre.

S
o -

(Mohammad Yasm Belgh)

Reglstra ?7
TR / 5y / & v / ({77/ ol | \O
No: /90 27/ 77 /tf  Dated: = [/~ | "~ /

Copy forwarded to the: -

- \ -

1. Principal District and Sessions Judge, Rajouri

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4. President, District Bar Association, Rajouri

5. CPC e-Courts High Court of J&K Jammu for uploading on the official
website.

6. Incharge Chief Librarian, High Court Wing Jammu/ Srinagar for
information and also keeping record of the same.
7. Mr Sunil Kumar, Advocate
...... for information and necessary action.

Remstr\ar Adg%/i\

//L




HIGH COURT OF dAMMU AND KASHMIR AT JAMMU

(Exercising pewers oi Bar L ouncil under dection 38 of the Advocates Act, 1961)
* k%

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

/

D el g /}‘j
No: 34 ,,/,/ ‘““7(/ Dated: ~ // / |
Provisional admission granted under Advocates Act, 1961 in favour of
Mr. Stanzin Chostak
5/0 Nima Namgial
R/O Youlang, Karsha, Tehsil Zanskar, Distt. Kargii

vide notification No.__ (] dated |} -0t ) 0\ for a period of one year has

been extended till 31.03.2022 subject to the verification of his/her
Certificates/LI..B Degrees from the concerned University and verification of

his/her characier and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as

an Advocate is ordered there before.

/'7

(Mohammad Yasm e gh)

Reg:straﬁ\jdm }
A ) 0] 2 13 AN ~1b
No: 2% 7+ //A ("//‘/) Dated: ///j | ¢

Copy forwarded to the: -

1. Principal District and Sessions Judge, Kargil
2. Secretary, Bar Councii of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.

4. President, District Bar Association, Kargii

5. CPC e-Courts High Court of J&K 'ammu for uploading on the official
website.

6. Incharge Chief Librarian, High Court Wing Jammu/ Srinagar for

information and alsc keeping record of the same.
7. Mr. Stanzin Chmidk, Advo"a’te

Registraf\(Adm.)

A 097
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % K

EXTENSION

OF PROVISIONAL ENROLLMENT

NOTIFICATION
No:g#gj&y’]/@ Dated: 0‘97/ ”?,) &’2‘/

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Amandeep Kour
D/O Jiwan Singh
R/O Vill.Dablehar, Tehsil R.S. Pura, Distt. Jammu

vide notification No._ | 09 g  dated \o-ol-dYo)efora period of one year has
been extended till 31.03.2022 subject to the verification of his/her
Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as

an Advocate is ordered there before.

i
(Mohammad Yasin Belgh)

Reglstra\ihAdm

No: 2377 /8{//}@2//[[7 Dated: _'099/03/ ot //‘ k
, A

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
4. President, J&K High Bar Association, Jammu.
5 CPC e-Courts High Court of J&K Jammu for uploadmg on the official

website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for

information and also keeping record of the same.
7. Ms. Amandeep Kour, Advocate
...... for information and necessary action.

i
Reglstrel\TKdm & \
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* %k %

EXTENSION
OF PROVISIONAL ENROLLMENT

|

NOTIFICATION
No:BW’iﬁ“&’/}fﬁ Dated: 0?7/6{}'*9”2/

Provisional admission granted under Advocates Act, 1961 in favour of

Ms Advaita Sharma
D/O Arun Kumar Sharma
R/0O H.No.202, behind Electric Station, Parade Road, Jammu

vide notification No. | 00 S  dated 69-0l-d0) 0 for a period of one year has
been extended till 31.03.2022 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his’her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enroliment as

an Advocate is ordered there before.

T

Y N "7fo
Ll

~ e J
(Mohammad Yasin Beigh)

Registr§ (Adm.
No: ’5?»0'[“08(15&)7/6P Dated: O?V'/a}l &4 Y)///"LG%Q) |
Copy forwarded to the: - .

1. Principal District and Sessions Judge, Jammu.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4. President, J&K, High Court Bar Association, Jammu.

5 CPC e-Courts High Court of J&K Jammu for uploading on the official
website. :

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.

7. Ms Advaita Sharma, Advocate

...... for information and necessary action.

e

“1h uji ¥
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" \\\__ 7 - ](
Registrar (Adm %
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* * %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION
N_o:?ﬁfé '7”2‘”“/@ Dated: o}’fj/ OB’IL%QI

Provisional admission granted under Advocates Act, 1961 in favour of

Mr Aman Sharma

S/O Satpal Sharma

R/0 Village Hira Chak, Block Mar h, P.O Halqua, Jammu

vide notification No._| ©39 _ dated lo —ol~Ye20 for a period of one year has
been extended till 31.03.2022 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as

ah Advocate is ordered there before.

PN

L

A

Y en |
~y Y (R\' \ |
(Mohammad Yasin Belgh)

Reqlstw
Not 5343550 |01 pagea; 21[)] 291

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.

4. President, J&K, High Court Bar Association, Jammu.

5 'CPC e-Courts High Court of J&K Jammu for uploading on the official
website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping recoid of the same.

7. Mr Aman Sharma, Advocate

for information and necessary action.

-
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Y \_/""A o

\ @%&\\?f)\ v

m R
Registrar (Adgm.)
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* K Kk

EXTENSION

OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 37> %70-3///027 Dated: 2 7/% / def
v./ 7 [
Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Alok Singh Chib

S/0 Jasbir Singh Chib

R/0 121, Lower Hathol Poni, P.S. Sunderbani, Rajouri

A/P Raipur Domana near NardaniMorh, Ban Talab, Jammu

vide notification No. EM g dated ©1-©]~ Yoo for a period of one year has
been extended .till 31.03.2022 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enroliment as

an Advocate is ordered there before.

(Mohamméd Yasin Bei h

. Registrar(Ad g
. ¢ D
No: 5285~ 92/ ’%/U? Dated: ‘7?[7/03/"2”?/ - (}V‘/ ké
7

Copy forwarded to the: -

1. Principal District and Sessions Judge, Rajouri.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette. :

4. President, District Bar Association, Rajouri.

5 CPC e-Courts High Court of J&K Jammu for uploadlng on the official
website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.
7. Mr. Alok Singh Chib, Advocate
...... for lnformatlon and necessary action.

\

,;Wf 0/))/3/

Reglstl \\ (Adm )
%&@



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* k %

EXTENSION

OF PROVISIONAL ENROLLMENT

NOTIFICATION
No: 377 421 ipated. _ o))
1 -

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Roubi Devi

D/O Sham Lal

R/O Ward No.13, Tehsil Arnia, Distt. Jammu

vide notification No. 2% © dated |4-09 -2l for a period of one year has

been extended till 31.03.2022 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrolliment must be

sought before the date of expiry unless the absolute/final enroliment as

an Advocate is ordered there before.

=4
-

o N
_—t 6"":;/’”““ ‘i; E \ )‘ 4
|

v’/ ‘

Vil I N
(Mohammad Yasin BZgh)

_ | Reglstra%iﬁ/
No: SB/J*Q‘//W#}LP Dated:» O%/DB/OZDZZ' , ,/\c\C’B
7 ' 1

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
4. President, J&K, High Court Bar Association, Jamimu.
5 CPC e-Courts High Court of J&K Jammu for uploading on the official

website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for

information and also keeping record of the same.

7. Ms. Roubi Devi, Advocate
...... for information and necessary action.

1 *”‘"’” f/)

e



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

NOTIFICATION
No: 350 j{ Jz"?’jg Dated: O?ﬂ 037)”&”97

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Mubashir Masood

S/0O Mohammad Yousuf

R/O Namblabal, Pampore, Kashmir, Distt. Pulwama

vide notification No. (OH | dated 69- ol-)e)o for a period of one year has
been extended till 31.03.2022 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enrollment as

an Advocate is ordered there before.

\

U e
—- /*

(Mohammad Yasin Belgh

Registrar (Adm
Mot 5205 )PP g T3] % e

Copy forwarded to the: -

1. Principal District and Sessions Judge, Pulwama.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
President, District Bar Association, Pulwama.
CPC e-Courts High Court of J&K Jammu for uploading on the official
website. .
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.
7. Mr. Mubashir Masood, Advocate
...... for information and necessary action.

\
Reglstra%é/\c 1
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* ok k

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION
N’ozgé‘??]”?””?’/@ Dated: Oﬂ//o;}“g'ﬁ‘
7 T 7

Provisional admission granted under Advocates Act, 1961 in favour of

Mr Wajid Javaid

S/0 Javid Ahmad Wani

R/o Kaskoot, Tehsil Banihal, Distt. Ramban

vide notificéﬁﬁ'on Nb. G674 dated 22 ~11-2019 for a period of one year has
been extended till 31.03.2022 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be

sought before the date of expiry uniless the absolute/final enroliment as

an Advocate is ordered there before.

K
(Mohammad Yasm Belgh)
Registrar{Adm.) .
ol

No: 520‘?9“36}&@“79 Dated: O?V/O%/O&QI
] 3 1 T
Copy forwarded to the: -

1. Principal District and Sessions Judge, Ramban

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4. President, District Bar Association, Ramban

5 CPC e-Courts High Court of J&K Jammu for uploading on the official
website.

6. Incharge Chief Librarian, High Court Wing Jammu/ Srinagar for
information and also keeping record of the same.

7. Mr Wajid Javaid, Advocate
...... for information and necessary action. \

{f/) : \M/
Registrir (Ad/m. ‘




HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
: * % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 266 ] et pated: o432
[ ]

Provisional admission granted under Advocates Act, 1961 in favour of

Mr Shahid Rashid Bhat

S/O Abdul Rashid Bhat

R/OAishmuqam, Mir Mohalla, Pahalgam, Anantnag

vide notification No. ﬂ YS  dated L2 -11-2019 for a period of one year has
been extended till 31.03.2022 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enroliment as

an Advocate is ordered there before.

~ ,rr’/ v ’
§ 1 N ‘I/ {\ . \ D \ Y]
77 M

(Mohammad Yasin Belgh)

» Reglstra%jAdm .) :
‘ ; o
No: g2y DCJ/JZ*’{/L[) Dated: v ‘?/03/ M',}o# A Lé\)
7 L
Copy forwarded to the: -

1. Principal District and Sessions Judge, Anantnag

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4. President, District Bar Association, Anantnag

5 CPC e-Courts High Court of J&K Jammu for uploading on the official
website.

6. Incharge Chief Librarian, High Court Wing Jammu/ Srinagar for
information and also keeping record of the same.
7. Mr Shahid Rashid Bhat, Advocate

...... for information and necessary action.

*\. S

Aw"% &
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Reglstrar (Ag/
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % k

EXTENSION

OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 282 702”2//@; Dated: '/ / 03/ / !

Provisional admission granted under Advocates Act, 1961 in favour of

Mr Prabhakar

S/0 Faquir Chand

R/O Village Jandrore, Mohalla Chigli Garh, Tehsil Ram Nagar, Distt.
Udhampur

vide notification No. |08+ dated |c-0l -2eXofor a period of one year has:
been extended till 31.03.2022 subject to the verification of his/her
Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be

sought before the date of expiry unless the absdlutelfinal enrollment as

an Advocate is ordered there before.

‘\ (AN \ rf/ﬂr
e e /{ (/3)")/;
(Mohammad Yasin Beigh) '/

Registrar, (Adg b
No: 5_39#‘/5’/(@{/[/ Dated: . ‘QV)D})OZ’“’?( ‘(‘
! [ o

Copy forwarded to the: -

1. Principal District and Sessions Judge, Udhampur.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
4. President, District Bar Association, Udhampur.
5 CPC e-Courts High Court of J&K Jammu for uploading on the official
website. '
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.
7.  Mr Prabhakar, Advocate
...... for information and necessary action. \ . .
~ AL A
A N ff‘()f(/)[ )/j

Registrar,(Adm




HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION
Nq:36§7 °2°°?¢@f Dated: 9(09/03/922/%'

Provisional admission granted under Advocates Act, 1961 in favour of

Mr Dalvinder Kumar

S/O Bachiter Singh

R/O Vill. Bhadrore, Tehsil & Distt. Jammu-180002

vide notification No._[ 0 dated 17 -06 ->6]q for a period of one year has
been extended till 31.03.2022 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enrollment as

an Advocate is ordered there before.

W”W

el
(Mohammad Yasm e|

Reglstrar
No: ¢ 5'”/@/5 P Dated: oY/ 03/2%2/
1
Copy forwarded to the: -
1. Principal District and Sessions Judge, Jammu
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.

4. President, J&K High Court Bar Association, Jammu

5 CPC e-Courts High Court of J&K Jammu for uploading on the ofﬂmal
website.

6. Incharge Chief Librarian, High Court Wing Jammu/ Srinagar for
information and also keeping record of the same.

7. Mr Dalvinder Kumar, Advocate

...... for information and necessary action.

Vw/ [/J

Regls rar (Adm.)
5h

A



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Excrcising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

| EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION
No: 262 7 6‘9*”?// /2 Dated: fQC// 05/ ZeiZ |

Provisional admission granted under Advocates Act, 1961 in favour of

Mr Tabassum Igball

S/0O Mohd Igbal

R/O Manoo, Tehsil Gandoh, Distt. Doda

A/P Green Valley Enclave, Lower Ghaziabad, Sunjwan, Jammu

vide notification No._ | 1 31 dated \0“0 |- 202D for a period of one year has

been extended till 31.03.2022 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enrollment as

an Advocate is ordered there before.

-

"

N o W :
. \\\«f/‘ 1 O\/\:“;/Y%\ (/) ) \
(Mohammad Yasin Bejgh)

| ' Registrar[{dm.)
No: 5349- 56/%2//LP Dated: 9?9/ t@/ el | | \6

r
Copy forwarded to the: - ‘
1. Principal District and Sessions Judge, Bhaderwah.,
2. Secretary, Bar Council of India, New Delhi. _
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
President, District Bar Association, Doda.
CPC e-Courts High Court of J&K Jammu for uploading on the official
website. _ _
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.

7. Mr Tabassum Igball, Advocate

...... for information and necessary action. l\

ok




HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
Tk ok ok

EXTENSION

OF PROVISIONAL ENROLLMENT

NOTIFICATION
No: 363 B/"Q%?M/fﬂ’Dated: O?E/I’ijoi"m
7 |

Provisional admission granted under Advocates Act, 1961 in favour of

Ms Savneet Kour

D/O Surrender Singh

R/O NH-1A, Kanispora, Baramulla

A/P Greater Kailash, L..No0.55-B, Baramulla

vide notification No._|& >4 dated 0§-02- 261§ for a period of one year has |
been extended till 31.03.2022 subject to the ve'rificationA of his/her |

Certificates/LL.B Degrees from the concerned ‘University and verification of

his/her character and antecedents f‘rom.the CID.

The renewal / extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as

\/W"‘ IGU)M

(Mohammad Yasin Beigh)

Reg:stra&j\/
No: 5/87%- ?M@/U Dated: 7/05/ ols 2 % Ka)b

Copy forwarded to the: -

an Advocate is ordered there before.

1. Principal District and Sessions Judge, Baramulla

2. . Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4. President, District Bar Association, Baramulla

5 CPC e-Courts High Court of J&K Jammu for uploading on-the off|C|aI
website. ,

6. Incharge Chief Librarian, High Court Wing Jammu/ Srinagar for
information and also keeping record of the same.

7. Ms Savneet Kour, Advocate

...... for information and necessary action.




HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* k %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION
No:v%/%/%"?(/@ Dated: O?t// @3[/”&”&/

Provisional admission granted under Advocates Act, 1961 in favour of

Ms Sonia Sasan
D/O Gurbachan Singh
R/O Ward No.17, Mohalla Jarnaly, Poonch City H.No.285 near J&K

Board, Poonch

vide notification No. l 69 dated 13 -06-2019 for a period of one year has
been extended -till 31.03.2022 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enroliment as

an Advocate is ordered there before.

— - K/Ww IGCDM

(Mohammad Yasin Bgigh)

| Reglstrawm
No: 5/7‘3"«’}”] /ﬂj‘/) Dated: '4/"3/“)}@/

Copy forwarded to the: -

1.
2.
3.

4.
5.

Principal District and Sessions Judge, Poonch
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette. _
President, District Bar Association, Poonch
CPC e-Courts High Court of J&K Jammu for uploading on the official -
website. ,
Incharge Chief Librarian, High Court Wing Jammu/ Srinagar for
information and also keeping record of the same.
Ms Sonia Sasan, Advocate

...... for information and necessary action.

Avd




HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No:357 %792’”7’/@ Dated: 2 C// O?) Lo

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Abilash Magotra,

S/O Ram Rattan,

R/0 Vill. Chak Rakwalan, Udhampur

A/P LIG, 69, Phase-I Housing Colony, Udhampur.

vide notification No. !é 2+ dated 2. 8-0>-24l9 for a period of one year has
been extended till 31.03.2022 subject to the verification of his/her
Certificates/LL.B Degrees from the concerned University and verification of

his/her character a‘nd antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as

an Advocate is ordered there before.

an
(Mohammad Yasin Beigh)

Registrar (Adm))
No: %! 577’66//@'7/”) Dated:oﬂﬁf/b}/og"‘zf tKj‘h/ bﬁ

]

Copy forwarded to the: -

1. Principal District and Sessions Judge, Udhampur
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.

4. President, District Bar Association, Udhampur

5 CPC e-Courts High Court of J&K Jammu for uploading on the official
website.

6. Incharge Chief Librarian, High Court Wing Jammu/ Srinagar for
information and also keeping record of the same.

7. Mr. Abilash Magotra, Advocate

...... for information and necessary action.

. -

Registrar {Adn].) L .
S

’ o
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Sectinn 38 of the Advocates Act, 1961)
' * % %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

S Dy le ) D0
No:- )'*”_L/vj"‘)///*; Dated: ~ // [ o
/ 7

Provisional admission granted under Advocates Act, 1961 in favour of

Ms Anu Kumari
D/O Ram Paul
R/Q) Ward No.4, House No.96, R.S. Pura, Jammu

vide notification No._1 ) 2, dated |7 -0(- > 1) for a period of one year has

been extended till 31.03.2022 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CIiD.

The renewal | extension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enrollment as

an Advocate is ordered there before.

. SRR
A e L 3
\ ok ST !
3 o
ST

(Mohamniéd Yasin Beig|
Registrar (/‘Tm.)

No: ) ’”//“/(/ Dated: ‘9(//()/)“/ v, 6
Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
4. President, Bar Association, High Court of J&K, Jammu.
CPC e-Courts High Court of J&K Jammu for uploading on the official
website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for

information and also keeping record of the same.
7. Ms Anu Kumari, Advocate

......for information and necessary action.

(@]

’lv?e"gistrét‘\;v(Adm. R
\ 7 l,@
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* Kk

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION
No: 358 Y »?»o‘?///%} Dated: @] &1
i I 7

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Deep Daler Singh Kulzem

S/O Amarjit Singh -

R/OVillage Thickerian Tehsil R. S. Pura, Distt. Jammu

vide notification No._| 652 dated 29622519 for a period of one year has
been extended till 31.03.2022 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enrollment as

ﬂ\/w

(Mohammad Yasin B gh)

an Advocate is ordered there before.

Regist r (Ad
No: 7177~ %/ﬁ’xy/[/ﬂ Dated: 089/ 05/017’2/
Copy forwarded to the: -
1. Principal District and Sessions Judge, Jammu
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.

4, President, J&K High Court Bar Association, Jammu

5 CPC e-Courts High Court of J&K Jammu for uploading on the: offlmal
website.

6.~ Incharge Chief Librarian, High Court Wing Jammu/ Srinagar for
information and also keeping record of the same.

7. Mr. Deep Daler Singh Kulzem, Advocate

...... for information and necessary action.

- |
Registrar (Ad




HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

=

NOTIFICATION

No:zgéf;/v?‘”?’/@ Dated: 0?9/ 09/”2”2’

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Nighat Nazir

D/O Nazir Ahmad Malik

R/O yaseen Colony Kanispora, Yaseen Colony, Baramulla

vide notification No. l 0S8 dated®q-¢l-2o2rofor a period of one year has
been extended till 31.03.2022 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enroliment must be

sought before the date of expifv- unless the absolute/final enrollment as

an Advocate is ordered there before.

\/‘N@W

(Mohammad Yasin Beigh)

Registrat (Adm,
No: 2123 ""/ﬂf}ﬁ/ﬁ Dated: 0?7/03/&02/ a&\/ W6 ©)

Copy forwarded to the: -

Principal District and Sessions Judge, Baramulla

~Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
President, District Bar Association, Baramulla
CPC e-Courts High Court of J&K Jammu for uploading on the official
website.

6. Incharge Chief Librarian, High Court Wing Jammu/ Srinagar for

information and also keeping record of the same.
7. Ms. Nighat Nazir, Advocate
ReQIWd

LN

ok

...... for information and necessary action.




HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % k

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION
o358 4B e 24/°2/25
I ] 7

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Neelofar Jan
D/O Gh Mohd Pala
R/O Hardu Madam, Tehsil Tangmarg, Distt. Baramulla

vide notification No. %éﬂ dated Jg—( b~ ol for a period of one year has
been extended till 31.03.2022 subject to the verification of his/her
Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enroliment as

an Advocate is ordered there before.

X (»\/\ /T /‘/:\ ‘
A\ //? / (‘Jr\) ¢ ,
N H \
(Mohamma?Yasm Beiggh)
Reglstrar( dm.) %

No: 9117~ “9(//%%’/[/’7 Dated: QQ/C 7/02“ L]

Copy forwarded to the: -

1. Principal District and Sessions Judge, Baramulla

2. Secretary, Bar Council of India, New Delhi. :

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4. President, District Bar Association, Baramulla

5 CPC e-Courts High Court of J&K Jammu for uploading on the official
website.

6. Incharge Chief Librarian, High Court Wing Jammu/ Srinagar for
information and also keeping record of the same.
7. Ms. Neelofar Jan, Advocate
...... for information and necessary action. \

Reglstrvg/\?b



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* k k

NOTIFICATION
No:g‘g-/%/”?“’?'/@ Dated: 9?0//03/) i

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Pooja Gupta
D/O Raman Gupta
R/O H.No.803, L..No.12, Shakti Nagar, Jammu

vide notification No. \0Q 5 dated |o-o0l-o)o fora period of one year has
been extended till 31.03.2022 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolutelfihal enrollment as

an Advocate is ordered there before.

i

m -
(Mohammad Yasin Bei

| Registrar (1\)/
No 63%7 [/0 /ﬂllj/l/) Dated: 0?(7/(33/@250?/
Copy forwarded to the: -

1.
2.
3.

4.
5.

Principal District and Sessions Judge, Jammu.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
President, J&K, High Court Bar Association, Jammu.
CPC e-Courts High Court of J&K Jammu for uploading on the official
website.
Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.
Ms. Pooja Gupta, Advocate
...... for information and necessary action.

+
.\_/*

x/\/‘ i
Reg lstrar% 1} \e“%

EXTENSION
OF PROVISIONAL ENROLLMENT

4
b

1

N «W”"/T( VD} >



HiGH COUKT OF JAMMU AND KASHMIR AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* Kk %

EXTENSION
OF PROVISIONAL ENROLLMENT

L |

NOTIFICATION

oo o 9.9l gl / Aol
No- . LS / ,\/\.-J//'/'f/ Dated: //n /- /
7 [ ! '

Provisional admission granted under Advocates Act, 1961 in favour of

Ms Oshin Bakshi
D/O Bal Raj Bakshi
R/O Ward No.3, House No.13, Adarsh Colony, Udhmapur

vide notification No._'t= 1§ dated |-l e e for a period of one year has

been extended till 31.03.2022 subject to the verification of his/her
Certificates/LLL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CiD.

The renewal / extension of provisionai {icence/enroliment must be

sought hefore the date of expiry uniess the absolute/final enrollment as

an Advocate is ordered there before.

3
A

(Mohammad Yasin Bejgh)

Registrar (Adm.: ;
[

o

. /‘ [ % A4 ;x,f:,;f )';e
AT RV Sy 4 Dople by \5'3, 2 L bt 9‘ T
NO: RN \H’./ g !/ // Dated: /// i ;!/“_‘ ,/, A, |- Le
! ! i {

Copy forwarded to the: -

1. Principal District and Sessions Judge, Udhampur.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Governiment Gazette.

4. President, District Bar Association, Udhampur. '

5. CPC e-Courts High Court of J&K Jammu for uploading on the official
website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for

information and also keeping record of the same.
7. Ms (3shin Baiishi, Advocate
...... for information and necessary action.

Registrar (Adm,)




HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Tar Couneit nurder Section 58 of the Advocates Act, 1961)
&% K

om——

EXTENSION |
OF PROVISIONAL ENROLLMENT

c—

NOTIFICATION

|
D)o D3 ]-"”-,, ’,)'»L‘\{' ’ ",7,7 ,:) :)
No: /‘;/-“)"’9//’/—‘/ Dated: .~ //‘ , ,/\ /
/ / 7 f
Provisional admission granted under Advocates Act, 1961 in favour of
Mr Arjun Singh Salaria
S/O Ramesh Chander
R/0 H.N0.297, VikramNagar, Rehari Colony, Jammu

vide notification No._'1'I'l _ dated (‘|- of e 6 for a period of one year has

been extended ftill 31.03.2022 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal | extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrolilment as

an Advocate is ordered there before.

(i‘v"!éhamrﬁad Yasin Bejgh)
Regsstra \(Adm‘}

P
10 03
gl
v,

£, 651 ot o [ g
No: T "(f// ’/ Dated: > (/"
Copy forwarded to the: - |

Principal District and Sessions Judge, Jammu.

1.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette. :

4. President, J&K High Court Bar Association, Jammu. |

o

CPC e-Courts High Court of J&K Jammu for uploading on the ofﬂmal

website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and aiso keeping record of the same. i\

7. Mr Arjun Singh salaria, Advecate

...... for information and necessary action.

Reglstrar (Admﬁ.)
(}é 6‘6‘)

5 AR ,1/ ?\



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of i2ar {oepcil ander Section 58 of the Advocates Act, 1961)
* % oA

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: » 7/ / e ’ Y Dated: ( /

Provisional admission granted under Advocates Act, 1961 in favour of

Mr Burhan Gulzar
S/0 Gulzar Ahmad
R/Q Kandabal, Rainawari, Tehsil Khanyar, Distt. Srinagar

vide notification No.{ "1 *, dated ¢4 5 Yeofora period of one year has

been extended ftill 31.03.2022 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enrollment as

an Advocate is ordered there before.

: I
> 0N o
H i

(Mohammad Yasin Be%gh)
Reglstrar T\Admé
0 b 9N ,”“,"/i a A e ", i 3 - \ o
No: - ”/\// /,// ' pated: ~ f//' ,/ N “}‘-\;_ \
Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4 President, J&K High Court Bar Association, Srinagar.

5 CPC e-Courts High Court of J&K Jammu for uploading on the official

website.
6. incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.
7. Mr Buorhan Gulzar, Advocate
...... for information and necessary action.

Reglstrah(Adm )&
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU
(Exercising powers of Bar Couneil under Scevion 58 of the Advocates Act, 1961)

oWk

e —

EXTENSION
OF PROVISIONAL ENROLLMENT

— ]

NOTIFICATION

PN i . ks ) j . 3

\,",‘:‘4,‘- . \'«'?' 95 ip ,\'L‘!,] E 7, ,‘:’)/' oy

N /Zf"/Dated: ey / |
/ / T /

!

Provisional admission granted under Advocates Act, 1961 in favour of

Ms Nadima Akbar

D/O Mohd Akbar Sofi

R/O Brar, Chinar Colony, Bandipora

A/P Police Housing Colony, Qamarwari, Bemina, Srinagar

vide notification No._ | ' dated 0.2 11 2=} for a period of one year has

been extended till 31.03.2022 subject to the verification of his/her
Certificates/LLL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolufe/final enroliment as

an Advocate is ordered there before.

!
o~

1 ~

ﬁMohamméd Yasin Bejgh)
Registra("\(Adm.)

.o PN - Azr‘f") i I } ., N 2 . .

AL, ’\\ CrY ol I \)t o A,/ Nlw /gﬂ.))

No: 01 IHf) ' Dated: © // ; Ny 2B T
7 —; H ( .

”

Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette. .
4. Presidert, J&K High Court Bar Association, Srinagar.

5. CPC e-Courts High Court of J&K Jammu for uploading on the official
website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.

7. Ms Nadima Alkbar, Advocate

...... for information and necessary action.



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Excrcising powers of Bar Council under Seetion 58 of the Advocates Act, 1961)

k- k k

r——r*__—-——-f-—‘

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

dp el o e e ool LTy
NI ,// ’»‘/’*‘7/}&'7 Dated: // / -
I

I /

Provisional admission granted under Advocates Act, 1961 in favour of

Mr Jaffar Ahmad Khan
S/ Mohd Afsar Khan
R/ Cheepora Lolab, Pattan Mohalla, Distt. Kupwara

vide notification No. ,’ () 2. dated ¢'[ | Jr2ifora period of one year has

been extended

till  31.03.2022 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CiD.

The renewal /| extension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enroliment as

an Advocate is ordered there before.

sl 19w e Y (‘,{’)),Q‘C,‘)
No: /'™ 10 (//U Dated: . /Jl ] o

Bl
i

(Mohammad Yasin
Registran(
a

Copy forwarded to the: -

1.

SRS

>

[6]

~

Principal District and Sessions Judge, Kupwara.

Secretary,

Bar Council of India, New Delhi.

Adm)d 15
‘)17 //Lé\(j

Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

President,

District Bar Association, Kupwara.

CPC e-Courts High Court of J&K Jammu for uploading on the official

website.
Incharge

Mr Jaffar

Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.

Ahmad Khan, Advocate
for information and necessary action.

L emacniny
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HIGH COURT OF JA MWH AND KASHMIR AT JAMMU

{Exercising powers of Bay Councit under Xection 38 of the Advocates Act, 1961)
* ko

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

:a‘

No: ! ,// /}’ Dated: *m//ﬁ ) o d|

Provisional admission granted under Advocates Act, 1961 in favour of

Mr Vickram Sharma
S/ Rattan Sharma
R/O H.N0.536-A, Near Airport Road Satwari, Narwal Pain, Jammu

vide notification No._ " 1~ dated 2. |- b, 1¢] for a period of one year has

been extended till 31.03.2022 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal /| extension of provisionai licence/enroliment must be

sought before the date of expiry unless the absolute/final enrollment as

an Advocate is ordered there before.

.

(Mdhamméd.Yasin Beigh)
Registra:; (Adm.)

pt iy el 5G] NP BN
No: /7% ',/'U///!"/ Dated: * /7/ /\ !' )" //LC
Copy forwarded to the: -

w

1. Principal District and Sessions Judge, Jammu.
2. Secretary, Bar Council of India, New Delhi.
3 Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
President, J&K High Court Bar Association, Jammu.
CPC e-Courts High Court of J&K Jammu for uploading on the official
website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.
7. Mr Vickram Sharma, Advocate
...... for information and necessary action.
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* * k

OF PROVISIONAL ENROLLMENT

g— ———

EXTENSION —J

NOTIFICATION

20y ef & 5 & v, ')J'} f
No:. 7/ f,[/.e\fjtﬂ’i/f'/‘/ Dated: 7/ C““)/’“”" /
[ /

Provisional admission granted under Advocates Act, 1961 in favour of

Mr Asif Nawaz Banday

S5/0 Mohd Ramzan Banday

R/() Bagla, Tehsil Bagla (Bhanath), Distt. Doda

vide notification No. 1] 1. dated l¢-cl- 2 o¢ fora period of one year has
been extended till 31.03.2022 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal /| extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enroliment as

an Advocate is ordered there before.

%
»

(iVldhamméd Yasin Bejgh)

Registrap (Adm. N
\ , \ - 6 i)
No: VY M//,l ///;’ Dated: (/ZOZ/ / L
Copy forwarded to the: -
1. Principal District and Sessions Judge, Bhaderwah.
2. Secretary, Bar Council of India, New Delhi. |
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.

4, President, District Bar Association, Doda..

5. CPC e-Courts High Court of J&K Jammu for upleading on the official
website.

0. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for

information and also keeping record of ihe same.
7. Mr Asif Nawaz Banday, Advocaie
..... for information and necessaiy action.



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

* Kk *

N ——

EXTENSION
OF PROVISIONAL ENROLLME

NT

.|

NOTIFICATION

No: 1 91 Dated: “f/ 32
] ] /

Provisional admission granted under Advocates Act, 1961 in favour of

Ms Sonali Sharma
D/O Tilak Raj Sharma
R/O Vill. Pargwal, P.O Pargwal, P.S Khour, Distt. Jammu

vide notification No. {1 ¢ dated 22 -1\~ L4119 for a period of one year has

been extended

till 31.03.2022 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CiD.

The renewal /| extension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enrollment as

an Advocate is ordered there before.

# l/ I B :)) ,»\ (\“’, i) ) ‘-) 3 i W i’} i j
NO: )(./) /- (JO //{/ Dated: Vi/,/( vb//u C /

Y SR B

Registr;‘T (Adm
\‘ v

Copy forwarded to the: -

1.
2.
3.

o s

Principal Diétrict and Sessions Judge, Jammu.

Secretary,

Bar Council of India, New Delhi.

\
)

Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

President,

J&K, High Court Bar Association, Jammu.

CPC e-Courts High Court of J&K Jammu for uploading on the official

website.
Incharge

Ms Sonali

Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.

Sharma, Advocate
for information and necessary action.

Reglstra{ (Adm. )5 ;
! \}2\



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1901)
* % %

e t—

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION
NO:‘? /?"/ —‘/ \/)rylz//,ﬁ Dated: '/:9' //L ("'7}//',\;/3 \/ll

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Sahila Nisar
D/O Nisar Ahmad Sangeen
R/O Naseemabad, Kanitar, Srinagar

vide notification No.___ (- dated |4 o0& 2017 for a period of one year has
been extended till 31.03.2022 subject to the verification of his/her
Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrolimen{ must be

sought before the date of expiry unless the absolute/final enrollment as

an Advocate is ordered there before.

P

(MohammadYasm lgh) 'E
Reglstrar Adm
oD

AN TRN P 1/1,’_7 ) Ot s EN]
No: 7 /J/ 7/” Dated: ~ //(' L/ a vv 16
Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4. President, J&K, High Court bar Association, Srinagar.

5, CPC e-Courts High Court of J&K Jammu for uploading on the official

website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.
7. Ms. Sahila Nisar, Advocate
for information and necessary action.

Registrar (Adm} \ 3
Uf

N
Ly B2




HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961}
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

E

NOTIFICATION

No: 7" ,(7/ ';/”f/Dated: »ft//e/ |

7 §
.
ool )
A

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Mohd Ashraf
S/0 Ghulam Mohd Pandit
R/0 Uthoora Post Office Pinglana, Distt. Pulwama

vide notification No._ "\ ¢ dated 2.0 - 1\ ~D..19 for a period of one year has

been extended till 31.03.2022 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enroliment as

an Advocate is ordered there before.

. .

[N

1
b T

(Mohammad Yasin Beigh)

Registra& (Admy) (’
i (‘év/,jj"ﬁ}/‘/) \7{,/("3/ P \\\ — )\)
No: i ST pated: 7 "; e : ,/iév
, o
Copy forwarded to the: -

\

1. Principal District and Sessions Judge, Pulwama.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government-Press, Jammu for publication in the next issue of
Government Gazette.

4. President, District Bar Association, Pulwama.

5. CPC e-Courts High Court of J&K Jammu for uploading on the official

website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.

7. Mr. Mohd Ashraf, Advocate

for information and necessary action.
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of 8ar Council under Scetion 58 of the Advocates Act, 1961)
* Kk %k

e———

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION
No: "/ [-+1)7) pated: 4"'7/ ‘2’/ 2

Provisional admission granted under Advocates Act, 1961 in favour of

Mr Deepak Kumar Khokhar
5/0 Madan Lal

R/ Vill. Adlehar, Bishnah, Jammu

vide notification No._| {*. (1 dated 2.7 ¢ >0« for a period of one year has
been extended 1l 31.03.2022 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enroliment as

an Advocate is ordered there before.

(MohammadYasm ei
Reglstra (Adm.)

Al oo | 0 / ] N / ('2?'.">/ o)
No: 1" /’ 17 batea: Y /7 /lc

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.
. Secretary, Bar Council of india, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
President, J&K High Court Bar Association, Jammu.
CPC e-Courts High Court of J&K Jammu for uploading on the official
website. . .
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.
7. Mr Deepak Kumar Khokhar, Advocate
...... for information and necessary action.

Reglstrar (A g ‘

o B

6




HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Excrcising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* Kk K

EXTENSION
OF PROVISIONAL ENROLLMENT

———— So——

NOTIFICATION
o ¢ / /"7 Dated:” ‘// U?j/'étﬂj/

Provisional admission granted under Advocates Act, 1961 in favour of

Ms Arwa Nayeem

D/O Mian Nayeem Ullah Khan

R/0O Fateh Kadal, Malik Angan, Srinagar

vide notification No. 1 1\ dated 0l - ¢l ¢2.00 for a period of one year has
been extended till 31.03.2022 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enrollment as

an Advocate is ordered there before.

I

(Mohamr:r'iAad'Yasin Bejgh)

Registrar (Adm.
[y
N €

aiir v lae e o [0
No: -’//(’/'(“3//‘”"('//['/ Dated:‘“’(//(’/ L /)

Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar.
: Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.

President, J&K High Court bar Association, Srinagar.

CPC e-Courts High Court of J&K Jammu for uploading on the official

website.

0. incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.

7. Ms Arwa Nayeem, Advocate

for information and necessary action.
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Seetion 58 of the Advocates Act, 1961)
* % %

Peee—

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

NO:"O){%({ &[\?’)I/‘/‘)‘z Dated: ;\9 f/} [L‘:)\/ 'v'v,):v)!;
. B

— ——

Provisional admission granted under Advocates Act, 1961 in favour of

Mr Dheeraj Singh
S/0 Sampooran Singh

R/O H.No.19, Sector-1A, Mohalla Charakan/Thanger Channi Himmat,
Jammu

vide notification No._ | 1) dated _> - \1- 1 .1for a period of one year has

been extended till 31.03.2022 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollinent must be

sought before the date of expiry unless the absolute/final enroliment as

an Advocate is ordered there before.

Registrar (Adm.

(Mohammad Yasin Bejgh)
No: _/ i‘/--~-/?/<"'// " pated: _* '] ("’/ S -

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette. ,

4. President, J&K High Court Bar Association, Jammu.

5. CPC e-Courts High Court of J&K Jammu for uploading on the official

website. ‘
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.
7. Myr Dheceraj Singh, Advocate
...... for information and necessary action.

Registrar (Adm
i\ YA
,YL ///Ug)’\l



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* Kk *

EXTENSION
OF PROVISIONAL ENROLLMENT

———

NOTIFICATION

2 & f 9 ool rig)en) o
e

Provisional admission granted under Advocates Act, 1961 in favour of

Mr Gaurav Arora
S/0 Tarsem Kumar Arora
R/O H.No.77, Scc. A, Vasant Vihar, Talab Tillo, Jammu

vide notification No._\¢ 2 & dated ¢{- ¢l- ) ) ¢ for a period of one year has

been extended till 31.03.2022 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal | extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as

an Advocate is ordered there before.

(Mohammad Yasnglgh)

Reglstrar Ad
-8yl g oy fonl 2.0,
No: DT (”/{;'(//(’/ Dated: ~ L(/ / !

Copy forwarded to the: - ;

1. Principal District and Sessions Judge, Jammu.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
President, J&K High Court Bar Association, Jammu. N
CPC e-Courts High Court of J&K Jammu for uploading on the official

website. |
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for

information and also keeping record of the same.

7. Mr Gaurav Arora, Advocate .
...... for information and necessary action.

Reglstrar (Adm.);
VAN

AR

ok



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT
——]

NOTIFICATION
No 4"(.‘& (/&31/[7 Dated: &’f// 0;'5/ Ay
T 7

Provisional admission granted under Advocates Act, 1961 in favour of

Ms Garima Sangra

D/O Sunil Sangra

R/0 Kootah, Tehsil Hira Nagar, Distt. Jammu

A/P H.No.153, Maheshpura near Medical College, Bakshi Nagar, Jammu

vide notification No. | ;) 1 dated ¢]-0)--en ¢ for a period of one year has
been extended till 31.03.2022 subject to the verification -of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enrollment as

an Advocate is ordered there before.

Y
LY

e

(Mohammad Yasm B lgh)
Reglstf\ r (Adm
- iy i . N . j ' O
No: B 17 /(};d// L pated: /U 7/"‘9“']/ \,\ / //iﬁk >

I

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.

President, J&K High Court Bar Association, Jammu.

CPC e-Courts High Court of J&K Jammu for uploading on the official

website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.

7. Ms Garima Sangra, Advocate
for information and necessary action.

Regls(rar (A&
0?9
\<\ / \
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* K %

EXTENSION |
OF PROVISIONAL ENROLLMENT \
— = — |

NOTIFICATION

No: 71 /741 ¥4 Dateq: 7 y| "")/'-3‘“}/
/ ! 7 f

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Irshad Ahmad Khan

S/O Ashaq Hussain Khan

R/0 Check-1, Wangund, Khan Mohalla, Tehsil Doru, Distt. Anantnag

vide notification No.] {{ ol dated 02~ 02> rfor a period of one year has
been extended till 31.03.2022 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enroliment as

an Advocate is ordered there before.

P \ ) y b Inr - ;\ %\
(Mohammad Yasm Begigh) !
Reglst r (Adm

No: $7%% 7 5“'/”7/" ! Dated: 92/,/‘ Z v )’/

Copy forwarded to t‘]e: -

1. Principal District and Sessions Judge, Anantnag.

. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4. President, District Bar Association, Anantnag. .

5. CPC e-Courts High Court of J&K Jammu for uploading on the official
website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.

7. Mr. Irshad Ahmad Khan, Advocate

for information and necessary action.

&‘\_ Pt
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Reglstrar (Adm.)
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* Kk *

EXTENSION
OF PROVISIONAL ENROLLMENT

———— ———

NOTIFICATION

No: 73 ,7/ &2 /ﬁj Dated: "‘*9(// ot / &)

Provisional admission granted under Advocates Act, 1961 in favour of

Mr Sanpreet Singh
S/O Tirath Singh
R/O H.No.71, Sector No.6, Trikuta Nagar, Jammu

vide notification No. 1<\ dated 2211 - » ¢\% for a period of one year has
been extended till 31.03.2022 subject to the verification of his/her
Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enroliment as

an Advocate is ordered there before.

3 1
LY

) . S o
(Mohammad Yasin Beigh)
Registrar (Adm.)
No: P \‘%‘j(’f’"}‘/j [”" Dated: }vkg/ o) \/V ~vb b%
Copy forwarded to the: -
1. Principal District and Sessions Judge, Jammu.
2. Secretary, Bar Council of india, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
4. President, J&K High  Bar Association, Jammu.
5. CPC e-Courts High Court of J&K Jammu for uploading on the official
website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.
7. Mr. Sanprect Singh, Advocate
...... for information and necessary action. .
A

Registrar(Admf) , _ {4
Q ) : \(a?) /
T W\




HIGH COERT OF cAMMY A'*"?) KASHMIE AT JAMMU
(Exereising nowers of Bar Council under Section 58 of the Advoeates Act, 1961)
* Kk vk

EXTENSION
)F PROVISIONAL ENROLLMENT

Provisional admission granted under Advocates Act, 1961 in favour of

Mr Akash freep Hingh

S/ Gandharb Hisgh Andotra

R/ Ward MNo.1!. Near Ram Mandir, Kathua

AP T.D.S Collegs of Education, Ward ™0.9, Uid Bus Stand, Kathua

vide notification Mo 17 111 dated &9-0]- ).c)cfor a period of one year has

been extended it 31.03.2022 subject to the verification of his/her
Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antacedents from the ClD.

The rapnewszi | extension of nrovisional licence/enrollment must be

souqgiif beicre thao dais of expiry unless the absciute/final enroliment as

an Advocate is ordered there before.

T

(m’ioh mimiad Yasm Bei g!h)
Reg;stra\(/ﬂ dm §/\05

No: ,f// ]L/ Datod: // 1 i 5 /
7 ‘ / '

Copy farwar o the: -

1 Princinal EA_, irict and Sessions Judge, Kathua.

2. Secretary, ar Council of India. New Delhi.

3. Manager, Government Press. Jammu for publication in the next issue of
Government Gazette.

4. President, District Bar Associztion, iKathua.

5. CPC e-Coiirts High Court of ’&K Jammu for uploading on the official

websiie.
6. incharge Chief Librarian, High Court  Wing Jammu/ Srinagar for
information and also Keeping record of the same.
7. M skash Z‘ (‘e;‘ ~ingh, Advocate
Jorinformation and necessary action.

- g - ,-\ i

Reglstrar (Adﬁ\.j'
\ \ S
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oreising powers of Bar Cauppot

P
,«Ix

e

m— 4
01 b d
4

Provisicnal agmissi N granted under “dvorarag ~ct, 1961 in favour of

Ms. Mioniss 4 shraf

D/O Moha Ashiraf Diage

R/} Seefan Khanabal, Anantuag
vide nofification Ng. {1 s dsted o~ )0 g oeriod of one year has

been extenda il H3.2022 subjeci a e verification  of his/her

Certiﬂcates/’LL 2 Degrees from t “riversity ang verification of
his/her ch
ziroliment must be

==zt must be

sought bafoye e date of 0

e N ) ——

‘Inai eiroliment as l
= zitioliment as

an ﬁixocaf:“asae:ﬁ there before.

W
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websijie
mcharqe Chi
informazson ard o
7. Ms. Manisa .
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HIGH COURT OF JAMMIU ANL: K
(Fxercising powers of Bar Conneil upcor hiciion 88 ol t
o He

| EXTENSION
| OF PROVISIGNAL ENROLLMENT

T e e

NOTIFIGATIS

il 3 ; ‘- 2 ] ‘/‘ J:,J 1/;9~Ll
No: §97 & 2 [ Dated: > 7 /7]
/ o

Provisional admission granted under Advocaies Act, 1961 in favour of

5
0

Ms. Nusrat Jan
D/O Faroeq Ab Ganai
R/} Kadlabal, Hamdaniya Masjid, Pampore. Pubvama
. Py - o0 i . .
vide notification No. 720 _dated { i 65 .Y for 3 period of one year has

been extended ftill 31.03.20272 subject o the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from ihe Cill

The renewai ! extension of provisionsl licence/enroliment must be
sought before the daie of expiry uniess the ah: te/final enroliment as

an Advocate is grderad there before.

hi e

{ -
- "’ o /;0\"\/’(7
sE < Yasin Beigh)

IR 3‘
£9Gp -1 /4" % sirld 5 g %Zlf’ 'b
No: 79 ¥7/ ‘,,K//(/;, Dated: —JQ)L/// o Rl ﬂ
7 T —— 7 7

Copy forwarded to the: -

1. Principal District and Sessions Judgs, Puiwama.

2 Secreiary, Bar Council of India, Nevs r)ei{”eé .

3. Manager, Government Press, Jami»u for sublication in the next issue of
Governmeit Gazette.

4. President, Distrct Bar Association, ~:=a

5. CPC e-Courts High Court of J&K Jsmmu for uploading on the official

websita.
6. ]ncharqe Chief Librarian, High Tourt Wing Jammu/Srinagar for
informaticn and also Keeping recore >fthe
7. Ms. MNusrat Jan, Advocate
...... for informaticn and necez ary -~~~

ST
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HIGH COURT OF JAMMU AN f?-(A",ZEF RAT JAMMU

(Exercising powers of iy Uuuneli walor Coovinn 58 of the Advocates Act, 1961)

SXTENSION
OF #ROVISIONAL ENROLLMENT

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Avekpal Singh
S/O Charanject Singh
R/O Manjana Kahnka, Nowshera, Rajouri
A/P Plot No.1G!, Shopping Centre Bakshi Magar, Sammu
. s N A , ) P i . .
vide notification No. @g%_ dated 7@ i (() i !'O? for a period of one year has

V]

been extended till 31.03.202Z subkject io the verification of his/her:
Certificates/LL.B Degrees from the concerncd University and verification of

his/her character and antecedents from the Ciil.

The renewal | extension of provisicrzl licencelenroliment must be

sought before the date of expiry uniess th= absolute/final enrollment as

an Advocate is orderad there before

/"
aﬁ - pe
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‘Mohan ,mad//asm B lgh)
‘&gss’fr r (Adm.

/YRRy Q(é 4 f“ v
No: 9% 2 /dz//[_f Dated: J"V/)/&

Copy forwarded 1o the: -

1. Principai District and Sessions Judge, Rejourt.
2. Secretary, Bar Council of India, New De,ei..
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
President, District Bar Association, Rajouri.
CPC e-Courts High Court of J&K Jamiri for uploading on the official
website. .
6. Incharge Chief Librarian, High Court Wirg Jammu/Srinagar for
information and aisoc keeping record of the same.

7. Mr. A vckpai Singl, Advocaie

for mfo"matmn and neceasarn

e
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Government Gazette.
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Drovisional sdmission grantec under Advorates Act, 1961 1n favour of

Ms. Malia Bajeoed
/O Abhdul 3

R/ Shorgort Mos

vide notification No. a or z period of one year has
heen extended Gl 31.03.2022 subject o e Vel ification of his/her

Certificates/LB Degrees from the concerned University and verification of

znroliiment must be

1

sought before ! enroliment as

an Advocate iz ordered fhere beiore.

1. Principal District and Session
2. Bar 1,,<:i_mc1§ of irdia, N
> ' cation in the next issue of
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4 Ivocates Act, 1961)
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Provisionai admission granted under

Ms. Priva Sharmsa
/O Vijay %’:mm*"
R/O Opp. Govt. BIXE Hr. See. Scheol Porkhoo Jawn Domana, Jammu

irir , A C o
vide notification Mo [ /1-  dated Y. - i forz period of one year has

been extended il 24.03.2022 subject to ihe verification of his/her
Certificates/Li.B Degrees from the concerned tiniversity and verification of

his/her character and antecedents from the Cil.

The renewa! | extension of previsiona Lcaer celenroliment must be

sought befeore ite/final enroliment as

an Advocaite

O
‘aﬂi V:xs%ra Beigh)

,ﬂkum
L P [ ! j )
SN CN bpjiis IR AR B 1‘ ,,gn
‘ / i /

N

,
(€Y

ication in the next issue of

=

CP\ e- Cou s High Court of J&K Jamii for Lnicading on the official
website.
6. Incharge Chief Librarian, High

inforrmation and alsc keeping recorc of th

(@)

Jammu/Srinagar for

7. Ms. Priva Sharma, Advocale

Emr i - - AR ry e moco oy Lotian
for information and necessary aliion. . P




HIGH COURT OF JAMMYU AND KASHMIR AT JAMMU
{Fxercising powers of Bar Conpctl nadey Section F8 of the Advocates Act, 1961)

oo gt

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

RTINS S . 9ol 2 9 Jy
No: G, J‘!‘ :_'j’l , /r/Jfr/y Dated: L/I/ / T
17 777

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Yassin Rashid Zarger
S/O Abdul Rashid
R/0O Satellite Colony, Firoz Lane, Bathindi, Jammu

. . . P10 Lo - or; H
vide notification No. | ] D/ dated H0. 25 InlGfora period of one year has

been extended 1ill 31.03.2022 subject to the verification of his/her
Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licencefenrollment must be

sought before the date of expiry uniess the absclute/final enrollment as

an Advocate is ordered there before.

(Mohammad Yasin Bei
Registrar §Adm.

., i e i, ; . o
N T TSy N N . il ’)) e J
N0: /')‘\\ )(/\ | )/_'/(Y-L/.//l,/ Dated: "f //// ) I
i li

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for puglication in the next issue of
Government Gazette.

4. President, J&K High Court Bar Association, Jammu.

5. CPC e-Courts High Court of J&K Jammu for uploading on the official
website.

6. Incharge Chief Librarian. High Court Wing Jammu/Srinagar for
information and also keeping reccrd ¢f ihe same. ‘

7. Mr. Yassin Rashid Zavpger. Advocate

Jor information and necessary action.




HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bay Comncil ander Section 88 of the Advocates Act, 1961)
* % K

EXTENSION
OF PROVISTONAL ENROLLMENT

NOTIFICATION

No: ({ 57 ‘*/ﬁ(«)//ffDated '/'\75’(?//‘7;7 2. x//
/ {7 7

Provisional admission granted under Advocates Act, 1961 in favour of

Ms Meenu Lamba
D/O Ashok Lamba
R/0O H.No.79/3, Adarsh Nagar, Bantalab, Jammu

vide notification No, | 121 dated |7+ D 26)0for a period of one year has
been extended till 31.03.2022 subject to the verification of his/her
Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension cf provisional licence/enroliment must be

sought before the date of expiry uniess the absoiute/final enrolliment as

an Advocate is ordered there before.

IS

R AT i i
L Mf v

<

/"\ﬂohammad Yasm Be h)

Registray ( Adm@\/) \\6%

s - ) a. ’:"Q' /) 4 . [ 3y ‘/7\ ;
No: b2 )‘”/")‘ //( " Dated: ’\/lc//i/"& 7/
Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
President, J&K High Court Bar Associaticn, Jammu.
CPC e-Courts High Court of J&K Jammu for uploading on the official
website.
0. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.
7. Ms Meenu Lamba, Advocate
...... for information and necessary action.
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* Kk ok

EXTENSION
OF PROVISIONAL ENROLLMENT

5

NOTIFICATION

No: 212 @’/ff,’zm (/'/gc,Dated: K0 (]2 - Do
Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Subha Zutshi

D/O Sanjay Zutshi

R/O Housing Colony, Pocket 5, Sec.2, Flat D-3, Channi Himmat, Jammu
vide notification No. [':fﬁ! | dated 2-0.2.-20 fora period of one year has
been extended till 31.03.2022 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be

sought before the date of expiry unless the absoiute/final enroliment as

an Advocate is ordered there before.

\ At '/\”“

g
%)

(Mohammad Yasin Beigh)
Registrar (Adm.)

: \ -y ] - .(/ \VO\
No: Lluj2 f-'\‘\)lk (LY Dated: 20 #2205 v
Copy forwarded to the: -
1. Principal District and Sessions Judge, Jammu.
. Secretary, Bar Council of india, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
President, J&K High Court Bar Association, Jammu.
CPC e-Courts High Court of J&K Jammu for uploading on the official
website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping reccrd of the same.
7. Ms. Subha Zutshi, Advocate
...... for information and necessary action. S
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= {IGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Excrcising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* k %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION
No: /32 9772‘9//@ Dated:v?'l//g/‘;& 7
T 7

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Mohd Muddassar

S/0 Mushtaq Ahmed

R/0O H.No.29, Phase-Ist, Housing Colony, Tehsil & Distt. Udhampur

vide notification No. ;616 dated |1-03-3 s pfor a period of one year has
been extended till 31.03.2022 SUbject to the verification of his/her

Certificates/LL.B Degrees frdm the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licencel/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as

an Advocate is ordered there before.

-

|

) Q\_,/’//, \ \ -

(Mohammad Yasin Beigh)
RegistraQ(Adm.)

No: 58%¢ "'7‘22(/@@//[/? Dated: 099'/@{ @Qf )/"\/ t?k)’
Copy forwarded to the: - /

1. Principal District and Sessions Judge, Udhampur.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4. President, District Bar Association, Udhampur.

5 CPC e-Courts High Court of J&K Jammu for uploading on the official
website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.

7. Mr. Mohd Muddassar, Advocate

...... for information and necessary action.

\ (P /g/‘
\‘ /,/j// . 3
Ao\ _] W/wi
Registra\(ﬂm. ‘

[4




HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % k

EXTENSION

OF PROVISIONAL ENROLLMENT

NOTIFICATION
No:#3( 7 ’M///ﬂzf Dated: \}'7/ g/ 22

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Rachana Dogra

D/O Manohar Lal

R/O Ward No.2, House No.19 near M.C. Office Techsil Bari Brahmana,
Distt. Samba

vide notification No._| 129 dated | 7+~02- da20for a period of one year has
been extended till 31.03.2022 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as

an Advocate is ordered there before.

(Mohammad Yasin Beigh)
: RegistraK (Adm.gg
Noi S8~ [PI L parea 2/ % 271 Bl

Copy forwarded to the: -

1. Principal District and Sessions Judge, Samba.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
4, President, District Bar Association, Samba.
5 CPC e-Courts High Court of J&K Jammu for uploading on the official
website. )
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.
7. Ms. Rachana Dogra, Advocate
...... for information and necessary action.




HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section S8 of the Advocates Act, 1961)
* k ok

EXTENSION
OF PROVISIONAL ENROLLMENT

|

NOTIFICATION
No:Q?’Oj“‘Z"Z/ﬁi’% Dated:'jji/f/”z 2/

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Karan Kapoor
S/0 Kanwarjit Kapoor
R/0O 30-A Bakshi Nagar, Jammu

vide notification No. {2-6 Y dated &7~ 12~ 2o [#for a period of one year has
been extended till 31.03.2022 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as

an Advocate is ordered there before.

\ ,
1 AR

\ L P "3/
N “BI dia
(Mohammad Yasin Beigh) |

Regis nar (Ag)/
No: 58 N/ﬁ()(/lp Dated: jl’/ %/ 92“’?// % cétob
[ ' , [t

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press Jammu for publication in the next issue of

Government Gazette.
President, J&K High Court Bar Association, Jammu.
CPC e-Courts High Court of J&K Jammu for uploading on the official
website. ,
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.
7. Mr. Karan Kapoor, Advocate
...... for information and necessary action. ‘
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % *

EXTENSION

OF PROVISIONAL ENROLLMENT

NOTIFICATION
NOI({J??”‘M///K//; Dated: 0?7/7/’2“2/

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Tariq Ahmad Mir

S/0O Ab Rahim Mir

R/O Bagbal, K.B. Pora, D.H. Pora, Kulgam

vide notification No. %Lf +  dated /F-0§ -)p)3 for a period of one year has
been extended till 31.03.2022 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enroliment as

an Advocate is ordered there before.

‘ \ \,»{,‘./1"1/""‘ A

\ AN ‘ \ (/)i >

) e !

(Mohammagd Yasin Beigh)
Registrar (Adm.)

JE——

No: 57 76~ 58"3/@7/”7 Dated; Q‘{/ fg/ L9 \’l/ {4 k)??
T [ 7
Copy forwarded to the: - /
1. Principal District and Sessions Judge, Kulgam.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.

President, District Bar Association, Kulgam.

CPC e-Courts High Court of J&K Jammu for uploading on the official

website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for

information and also keeping record of the same.
7. Mr. Tariq Ahmad Mir, Advocate
...... for information and necessary action. \
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

[

NOTIFICATION
NOZ!/M? z‘}//@ Dated:fql/g%’ogﬂﬁ/

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Rahul Sharma

S/0O Ashok Kumar Sharma

R/O Village Gadwal, tehsil Vijay Nagar, Distt. Samba

vide notification No. | > g D dated 30 —0%-D0) £ for a period of one year has
been extended till 31.03.2022 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enroliment as

an Advocate is ordered there before.

/A

vm . \\.///"" CAA J:’:/E(D'E,; ‘ “},x,

(Mohammad Yasin Beigh)
Registrar (Adm.

No: S748-9% M/M pated: 2] 3] 2 Gglod

r

Copy forwarded to the: -

1. Principal District and Sessions Judge, Samba.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4. President, District Bar Association, Samba.

5 CPC e-Courts High Court of J&K Jammu for uploading on the official
website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.
7. Mr. Rahul Sharma, Advocate
...... for information and necessary action. \
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* Kk %

EXTENSION

OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 427 774?///@ Dated: - { / (‘;/ 2.2

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Vijay Kumar

S/O Sukh Dev Dutt _
R/0 Vill. Kah Tehsil Meramandiran Old Akhnoor, Ward No.7, Jammu
vide notification No. %82 dated | $-lo —o]9for a period of one year has
been extended till 31.03.2022 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as

an Advocate is ordered there before.

3" S 3
(MohammacLYasin Bei
Reglstr} (Adm.) )
, ~ b \
L, L 2 9¢ d g"c
No: W/& (5?/0(//[/) Datedr)L// ;/té)/ }L/

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.
2. Secretary, Bar Council of India, New Delhi.
3 Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
4. President, J&K High Court Bar Association, Jammu.
5 CPC e-Courts High Court of J&K Jammu for uploading on the offlc:al
website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.
7. Mr. Vijay Kumar, Advocate
...... for information and necessary action. Y‘ ' r
)
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % *

er—————

EXTENSION
OF PROVISIONAL ENROLLMENT

—

‘]

NOTIFICATION
No: /24 ;72097@ Dated: JY/g/ 47

Provisional admission grantéd under Advocates Act, 1961 in favour of

Mr. Abhishek Kumar Kaith

S/O Mohan Lal Kaith

R/0 263 Colonel Colony Talab Tillo Bohri, Jammu

vide notification No. lO Lo dated 0°1-0]-20 )2 for a period of one year has
been extended till 31.03.2022 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of-

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must he

sought before the date of expiry unless the absolute/final enroliment as

an Advocate is 'ordered there before.

\ AP [ 1V /
A <
(Mohammad Yasin Bejgh)
Registra( (Adm.
No: g??l" 7(7)//212//L/) Dated: Q'{/g} 762"9[ g té/b%
77 ' 1
Copy forwarded to the: -
1. Principal District and Sessions Judge, Jammu.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.

4. President, J&K High Court Bar Association, Jammu.

5 CPC e-Courts High Court of J&K Jammu for uploading on the official
website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and aiso keeping record of the same.

7. Mr. Abhishek Kumar Kaith , Advocate

...... for information and necessary action. . ' .
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* k%

EXTENSION

OF PROVISIONAL ENROLLMENT

-

NOTIFICATION
No: 75 ‘/7 ’Z“}/@Dated *1//3/%2/

Provisional admlssmn granted under Advocates Act, 1961 in favour of

Mr. Rohit Paul Sharma

S/0 Krishan Paul Sharma

R/O H.No.8, Ward No.3, Katra (V.D) Reasi

vide notification No. %’ ) $  dated p/-02-00 )% for a period of one year has
been extended till 31.03.2022 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enrollment as

an Advocate is ordered there before.

el

(Mohamma Yasin Baigh)
Reglsti\ (Adr?g

No: Eﬁﬁélf"?//{mﬂ["/) Dated:. ’VBL/ /}/72)/ ,,/gkog)
f—F —F

Copy forwarded to the: -

1.~ Principal District and Sessions Judge, Reasi.

2. Secretary, Bar Council of india, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4. President, District Bar Association, Reasi.

- CPC e-Courts High Court of J&K Jammu for uploading on the official
website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.
7. Mr. Rohit Paul Sharma, Advocate
...... for information and necessary action. P
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Scction 58 of the Advocates Act, 1961)
* % %

EXTENSION
OF PROVISIONAL ENROLLMENT

112

NOTIFICATION
No:l/)?;/f’?&’?[/ /ﬁﬁ Dated:&’%// 3/) o)

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Anil Singh Bijyal

S/O Ram Raj Bijyal

R/O Village Ganika, Thesil Bhagwa, Distt. Doda

vide notification No._ 1 +0 _ dated [9-09-2519 fora period of one year has
been extended till 31.03.2022 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enrollment as

an Advocate is ordered there before.

,,,,,

(Mohammad Yasin Bei
dm.)

| Reglstrarﬁ
No: 5796~ 6’/ﬂ//w Dated: /(17/@/‘2 o]

Copy forwarded to the: -

1. Principal District and Sessions Judge, Bhaderwah. -
2. . Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
President, District Bar Association, Doda. emde&wa%
CPC e-Courts High Court of J&K Jammu for uploading on the official
website.
0. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for

information and also keeping record of the same.
7. Mr. Anil Singh Bijyal , Advocate

...... for information and necessary action.
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* Kk %

EXTENSION
OF PROVISIONAL ENROLLMENT |

NOTIFICATION
No: 42 )7 }”9?///1’7/}; Dated: & t// /3/277

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Sudershan Sharma

S/O Faishon Chand Sharma

R/O Village Gadethar, Tehsil Gundana, Djytt. Doda el ol Qamms:
A/P H.No.77, Sec-B2, Lane 4 CAaomui fmoun Ban W’é_w_,,,,,p»w)

vide notification No. ] | 81 dated |p-01- Do 2sfor a period of one year has
been extended till 31.03.2022 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as

an Advocate is ordered there before.

(Mohammad Yasin Beigh)

Registrar (gii?m.)
No: 572 Y7] FU)P pageq; o71)3) 27 4 "Ao?)
{ 1 {7

Copy forwarded to the: -

1. Principal District and Sessions Judge, Bhaderwah.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette. .
President, District Bar Association, Dada. %had%wd[‘\«
CPC e-Courts High Court of J&K Jammu for uploading on the official
website. ,
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.
7. Mr. Sudershan Sharma, Advocate
...... for information and necessary action.

Registrar (Af{m.) ‘C& s
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* * %k

EXTENSION

OF PROVISIONAL ENROLLMENT

NOTIFICATION
No:{22 792“2// //Z} Dated:> ‘/// —"3/ Lo

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Tabasum Ara
D/O Ab Mayjid Sheikh
R/O Munipapy, Budgam

vide notification No. | 1 8%  dated Jp-0]-2026for a period of one year has
been extended till 31.03.2022 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as

an Advocate is ordered there before.

No: 6”7”'2457ﬁ%/1p Dated: 9?(//3/’2672/

e

= S 1
- \.\v/'/_/,qv T [(j'I(D Ty
(Mohammad Yasin Beigh)

Registrar (Adm.
Y, OF0D
.6

Copy forwarded to the: -

1.
2.
3.

o b

Principal District and Sessions Judge, Budgam.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
President, District Bar Association, Budgam.
CPC e-Courts High Court of J&K Jammu for uploading on the official
website.
Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.
Ms. Tabasum Ara, Advocate
...... for information and necessary action. ‘ ,

Reglstrar%i%/\)




HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION

OF PROVISIONAL ENROLLMENT

NOTIFICATION
No:w/;f”&ﬁ//ﬂ? Dated: Déui/’j/j”"z/

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Ambica Sambial

D/O Vinod Singh Sambial

R/O H.No.76/A, Lane No.6, New Plot, Jammu

vide notification No._| oY dated 69-0/ - 2020 for a period of one year has
been extended till 31.03.2022 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enrollment as

an Advocate is ordered there before.

\ T

, o S I
e 1t ,‘ ’)D//
(Mohammad Yasm Beigh)
Registrar Adm \

No: 57 2L @4)1P  pateq: 24/ | 201
71
Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.

4. President, J&K High Court Bar Association, Jammu.

3] CPC e-Courts High Court of J&K Jammu for uploading on the official
website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.

7. Ms. Ambica Sambial, Advocate

...... for information and necessary action. \

e -




HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Scction 58 of the Advocates Act, 1961)
* kK

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION

No: 22 ¢12)F] Dated: 2 ﬂ j/ Fef

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Sushil Sharma

S/0 Yash Paul Sharma

R/O V.P.O Ranjan, Tehsil Bhalwal, Distt. Jammu

vide notification No. § ¢  dated /€-lo-2el9 fora period of one year has
been extended till 31.03.2022 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CiD.

The renewal / extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enroliment as

an Advocate is ordered there before.

(Mohammad Yasin Beigh)
Registrar (Adm.)

No: T+~ /@E//U? Dated: v}Ll/ﬁM/ \%4//’\6 >

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publlca’uon in the next issue of

Government Gazette.

4, President, J&K High Court Bar Association, Jammu.

) CPC e-Courts High Court of J&K Jammu for uploading on the official
website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.

7. Mr. Sushil Sharma, Advocate

...... for information and necessary action.
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Excercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* ok k

EXTENSION

(

OF PROVISIONAL ENROLLMENT

NOTIFICATION
No: &/ ?jja? M@ Dated:j/"// 9/ Aed |
/ [ . [

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Aaqib Rashid

S/O Abdul Rashid Sofi

R/O Nalband Pora, Safa Kadal, Srinagar

A/P Elahi Bagh, Rangpora, Devipora, Al-Haya Lane, Srinagar

vide notification No._ +F1 __ dated [9~09-2019 for a period of one year has
been extended till ‘31.03.2022A subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be

sought before the date of expiry uniess the absolute/final enrollment as

an Advocate is ordered there before.

w7

‘g
N ah |
F o i

(MohammacrYasm B lgh
Registrar, (Adm
ool | Ob
No: STE-2Y0Y)17  bateq: 24/ 8] 22
1 {
Copy forwarded to the: - /

1. Principal District and Sessions Judge, Srinagar.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
4. President, J&K High Court Bar Association, Srinagar.
5 CPC e-Courts High Court of J&K Jammu for uploading on the official
website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.
7. Mr. Aaqib Rashid, Advocate
...... for information and necessary action. ( ' ,
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION

OF PROVISIONAL ENROLLMENT

NOTIFICATION
No:vl// £ fj/%’?///@ Dated: & Z/jﬁ)””]j

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Fiza Mehraj

D/O Mehraj Ud Din

R/O Parray Pora, Mohalla Habib Colony, Srinagar

vide notification No. }&Z dated [9-09-2¢19 for a period of one year has
been extended till 31.03.2022 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his’/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enroliment as

an Advocate is ordered there before.

- X"’\Mv«- T f(/\f - /\&\3\(}

(Mohammad Yasin Bqigh)

Registrarn(Adm.
No: ST EUL g, 2 1/5)22) %\ W
/ 7 / T

Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar.

2. Secretéry, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
President, J&K High Court Bar Association, Srinagar.
CPC e-Courts High Court of J&K Jammu for uploading on the official
website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.

7. Ms. Fiza Mehraj, Advocate

...... for information and necessary action.
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % X

NOTIFICATION
NO:W:Z;j”M//Z? Dated: O?‘ﬁ//%//z“(j/

Provisional admission granted under Advocates Act, 1961 in favour of

}Ms. Isbah Qureshi
'D/O Farooq Ahmad Qureshi

R/O H.No.E4, Abau Bakar Colony, Bemina, Srinagar

vide notification No._ +89 _ dated ]9-09-26)9 for a period of one year has
been extended till 31.03.2022 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal /| extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as

an Advocate is ordered there before.

g S 0

| (Mohammad Yasin Beigh
Registrar (gdm.)g‘ .
N Ny S Iy J s b,/ ' /
No: Hiee- LJJM[U) Dated: 9?(7/3/’& Q/ k :

Copy forwarded to the: -

\).3

1. Principal District and Sessions Judge, Srinagar.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
4, President, J&K High Court Bar Association, Srinagar.
5 CPC e-Courts High Court of J&K Jammu for uploading on the official
website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.
7. Ms. Isbah Qureshi , Advocate
...... for information and necessary action.
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %k

EXTENSION
OF PROVISIONAL ENROLLMENT
NOTIFICATION
No:§18 28] Dateg: 21/ 3/
T —

Provisional admission granted under Advocates Act, 1961 in favour of

Ms Sumira Imtiyaz

D/O Imtiyaz Ahmad Malik

R/OQ Malikpora, Pulwama

vide notification No.__ b 8 dated )F-06-2019 for a period of one year has
been extended till 31.03.2022 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enroilment must be

sought before the date of expiry unless the absolute/final enrollment as

an Advocate is ordered there before.

o

—

- \'\\w#/_,/”‘”" ~o \ Ly \ ¥ | !/\

(Mohammad Yasin Beigh)
Registrar (Adm.%

No: 5C82-77) @// L0 Dated: & [7[/9;/ aadl o //Lékob

Copy forwarded to the: -

1. Principal District and Sessions-Judge, Pulwama.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
President, District Bar Association, Pulwama.
CPC e-Courts High Court of J&K Jammu for uploading on the official
website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for

information and also keeping record of the same.
7. Ms Sumira Imtiyaz, Advocate

...... for information and necessary action.
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* %

EXTENSION
OF PROVISIONAL ENROLLMENT

u

NOTIFICATION
No: l/’/')j‘j/:,(%;?//g%ated: 2 L// '1/%0092’7

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Faheem Wani

S/0 Ishtiyaqg Ahmed Wani,

R/O H.No.192, Nursing Garh, Srinagar

A/P H.No.103, Allah Villa, Jehangir Colony, Baghat-E-Barzulla, Srinagar

vide notification No.__|) €] __dated |#+-0b-2019 for a period of one year has
been extended till 31.03.2022 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enrollment as

an Advocate is ordered there before.

\. e
I i@(

(Mohammad Yasm B gh)
Registrar (Adm

No: 55*&2(7*?/’@/&/ Dated: 92(7//9&)/

Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar.
2, Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
President, J&K High Court Bar Association, Srinagar.
CPC e-Courts High Court of J&K Jammu for uploading on the official
website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.
7. Mr. Faheem Wani, Advocate
...... for information and necessary action.
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* k *

EXTENSION

OF PROVISIONAL ENROLLMENT

NOTIFICATION
No:[f/c/ :rf%//fzf Dated: O? L//%/“QOZ/

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Vikky Jan
D/O Mohammad Amin Thoker
R/O Sopat Tanpora, Thoker Mohalla, Tehsil Devsar, Distt. Kulgam

vide notification No._| 169 dated o -0]-2e2s for a period of one year has
been extended till 31.03.2022 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

| his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enroilment as

an Advocate is ordered there before.

No:ﬁé%‘é*&%/ﬂ?ﬂ//[/? Dated: 99&//0’/ 79“2/
[B v 71

\ oA AT
~) " \x\ /_,.// t 4 "/M\ (‘}\
(Mohammad Yasin Beigh)

Registra()(Ad

%% {,6

Copy forwarded to the: -

1.
2.
3.

o~

Principal District and Sessions Judge, Kulgam.

Secretary, Bar Council of India, New Delhi.

Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

President, District Bar Association, Kulgam.

CPC e-Courts High Court of J&K Jammu for uploading on the official

| ~ website.

Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.
Ms. Vikky Jan, Advocate

...... for information and necessary action.
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

EXTENSION

OF PROVISIONAL ENROLLMENT

NOTIFICATION
No: 72 f///"zvyjjﬁDated: ol (7/ 5/ gl

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Shahjahan, Sikander

S/0 Sikander Azam

R/O Dharana, Tehsil Mendhar, Distt. Poonch
A/P H.No.10, Regal Lane, Bathindi, Jammu

vide notification No. Uﬁo dated |o-0l-20)0 for a period of one year has
been extended till 31.03.2022 subject to the verification of histher

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal /| extension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enroliment as

\ tf/‘; \
¥~ -~

(Mohammad Yasm Bei
Reglstrar Adm.)

an Advocate is ordered there before.

\£%5

No: %é’g""%/ ~ 9/,épDated: Ay ))/ 2o/

‘1)
Copy forwarded to the: -
1. Principal District and Sessions Judge, Poonch.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of
' Government Gazette.
4. President, District Bar Association, Poonch.
5 CPC e-Courts High Court of J&K Jammu for uploading on the official
website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and.also keeping record of the same.
7. Mr. Shahjahan, Sikander, Advocate
...... for information and necessary action. 1 L




HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
" * k

EXTENSION
OF PROVISIONAL ENROLLMENT

NOTIFICATION
NQ:L//Q’ f/”?‘gj/@ Dated: ??9/%/99"917

Provisional admission granted under Advocates Act, 1961 in favour of

Ms. Vishali Rajput
D/O Parshotam Singh
R/O H.No.66, Ward No.6, VPO Akalpur, Jammu

vide nofification No._ ] 161 dated _[0—0l-2e)0 for a period of one year has
been extended till 31.03.2022 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enrollment as

an Advocate is ordered there before.

-
_/.

o P 1% ”’A/\/{;I (/) )\ M
(Mohammad Yasin Bejgh)
,. Registrw A °§
No: 7 66 /é’;%/ ~ / 7 bated: % ‘/‘/ g/ Fof {
' 7

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.
g. slecretary, Bar Council of India, New Delhi.
. anager, Government Press, Jammu for publication i '
Govermment Gaserte p n in the next issue of
g. ggaélderét, J&K High Court Bar Association, Jammu
. e-Courts High C adi
e g ourt of J&K Jammu for uploading on the official

6. Incharge Chief Librarian, Hi '
' ' , High Court Win '

lnformgtlon and also keeping record of the sameg Jammu/Srtnagar for
7. Ms. Vishali Rajput, Advocate .

...... for information and necessary action.




HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
% % k

EXTENSION

OF PROVISIONAL ENROLLMENT

NOTIFICATION
No: 9//j‘j"?{/€@bated: 7%//2'/72’2/
/ 1 =7

Provisional admission granted under Advocates Act, 1961 in favour of

Ms Kaysar Jan
D/O Gh. Rasool Dar
R/O Arigam, Rajpora, Pulwama

vide notification No. |6 1] dated ]|]-0 3-2e)p for a period of one year has
been extended till 31.03.2022 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enroliment as

an Advocate is ordered there before.

o
-

\

L
~ " \\\ /MC/V
(Mohammad Yasin Bgigh)

| Registray (Adm
No: 5652"56/%@(/[/ Dated: 992/5/ "2”2/ Xﬂ/ ‘gt‘%

Copy forwarded to the: -

ik

1. Principal District and Sessions Judge, Pulwama.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.
4, President, District Bar Association, Pulwama.
5

CPC .e-Courts High Court of J&K Jammu for uploading on the official
website.

6. _Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.
7. Ms Kaysar Jan, Advocate
...... for information and necessary action.

T
i \\\_/”/,/1 Yty f;’j)l ~)/
Registrar (Adm. ( 6 /

/%1



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* Kk %

EXTENSION
OF PROVISIONAL ENROLLMENT

NOT.IFI'CATION
No: ‘%0 @JJ{/’%Dated: ﬁj/ﬁ/oZJ;

Provisional admission granted under Advocates Act, 1961 in favour of

Mr. Zaheer Kamlak

S/O Mohd Maqbool

R/O Kamlak General Store behind Police Lines, Ward No.4, Rajouri

vide notification No. g@é dated [6-11~2¢]] fora period of one year has
been extended till 31.03.2022 subject to the verification of his/her

Certificates/LL.B Degrees from the concerned University and verification of

his/her character and antecedents from the CID.

The renewal / extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as

an Advocate is ordered there before.

| /

ek /TW/

(Moham Yasin gh)
Reglstraw/ﬂ
No: £€3¢ 93/0@/1” Dated: 0?'7/3/0202/

Copy forwarded to the: -

1. Principal District and Sessions Judge, Rajouri.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4. President, District Bar Association, Rajouri.

5 CPC e-Courts High Court of J&K Jammu for uploading on the official
website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.
7. Mr. Zaheer Kamlak, Advocate
...... for information and necessary action.

N G

Reglstraﬁ/ ,g{)\?%

e
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